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…RESPONDENTS 

 THIS CRL.P IS FILED U/S 482 OF THE CR.P.C/528(BNSS) 
PRAYING TO QUASH THE FIR BEARING CR.NO.48/2022 FOR 

THE OFFENCES P/U/S 323, 498A, 504, 506 R/W 149 OF IPC  
REGISTERED BY KUSHALNAGAR TOWN POLICE STATION VIDE 

ANNEXURE-A, PENDING ON THE FILE OF CIVIL JUDGE AND 
J.M.F.C., KUSHALNAGAR. 

 THIS PETITION, COMING ON FOR ADMISSION, THIS DAY, 

ORDER WAS MADE THEREIN AS UNDER: 

 

CORAM: HON'BLE MR JUSTICE M.NAGAPRASANNA 

 

ORAL ORDER 

 
 The petitioners are before this Court calling in question 

registration of a crime in Crime No.48 of 2022 registered for 

offences punishable under Sections 323, 498A, 504, 506 and 

149 of the IPC pending before the Civil Judge and JMFC, 

Kushalnagar. 

 
2. Facts, in brief, germane are as follows:- 

 

 Accused No.1/petitioner No.1 is the husband; accused 

No.2, mother in law; accused No.3, father-in-law; accused 
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No.4, grandmother and accused No.5, brother-in-law of the 

complainant.  It is the averment in the petition that when the 

1st petitioner was working with Virgin Coffee Private Limited 

during the year 2019, the 2nd respondent had contacted him in 

connection with business transactions/sale of coffee.  Since 

then, it is the claim of the complainant, that she dealt with 

agro-products such as spices and coffee and had a company 

named Deepika Enterprises.   

 

3. The story fast forwards to three years.  On                

28-08-2022, it appears that the 1st petitioner meets the 

complainant for the first time in Hotel Lalit Mahal Palace, 

Mysore in connection with a business transaction. It is then, the 

relationship of the 1st petitioner with the complainant blooms.  

On 08-09-2022, the 2nd respondent registers a complaint 

alleging offences punishable under Section 376 of the IPC 

barely after 15 days of the aforesaid meeting and blooming of 

the relationship. On 19-09-2022, it appears that the 2nd 

respondent registers another complaint where it is alleged that 

the 1st petitioner married her by appearing before the Sub-

Registrar at Sakleshapur; the alleged incident had taken place 

on 15-09-2022 and she was abandoned in the intervening 
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period. The impugned crime comes to be registered on         

22-09-2022 before the Kushalnagar Town Police Station for the 

offences afore-quoted.  The registration of crime has driven the 

petitioners to this Court in the subject petition.  

 
 4. Heard Sri Murthy D.Naik, learned senior counsel 

appearing for the petitioners and Sri B.N. Jagadeesha, learned 

Additional Special Public Prosecutor for respondent No.1.  The 

2nd respondent who appears in person has been absent 

continuously.  This Court noting her absence, on 05-03-2024 

listed the matter on 21-03-2024.  Again on 21-03-2024, the 

matter was adjourned.  On 28-08-2024, this Court heard the 

learned senior counsel for the petitioners and recorded his 

submissions.  As a last chance, the matter was adjourned to 

31-08-2024.  On 31-08-2024, again there was no 

representation of the 2nd respondent. The matter was directed 

to be listed on 03-09-2024. Even on 03-09-2024, there was no 

representation of the 2nd respondent. Therefore, the learned 

senior counsel for the petitioners and the learned Additional 

State Public Prosecutor were heard and all available materials 

on record are perused. 
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 5. The learned senior counsel for the petitioners would 

project gross abuse of the process of law by the 2nd respondent 

in registering crime after crime against different men. It is his 

submission that if it is viewed in a proper perspective, the 1st 

petitioner would be the victim of 10th crime registered by the 

complainant.  He would submit that all documents are placed 

on record depicting crimes so registered by the 2nd respondent 

against several other persons including the 1st petitioner for 

offences punishable under Section 498A of the IPC that is now 

alleged.  The learned senior counsel would submit that there is 

not even a speck of ingredient of the offences and the 

complainant has dragged in all the members of the family 

including the sister of the mother in-law into the web of crime. 

Therefore, he would submit that if further proceedings are 

permitted to be continued, there can be no better illustration of 

any proceeding becoming an abuse of the process of law. 

 
 6. The learned Additional Special Public Prosecutor Sri 

B.N.Jagadeesha, would also on verification of the record of 

investigation that has taken place for sometime, submits that 

the documents that are produced by the learned senior counsel 



 - 7 -       

 

NC: 2024:KHC:36345 

CRL.P No. 1364 of 2023 

 

 
 

for the petitioners are all of a matter of record and 

investigation also reveals the same facts.  

 
 7. I have given my anxious consideration to the 

submissions made by the respective learned counsel and have 

perused the material on record. 

 

 8. The narration of the 1st petitioner meeting the 

complainant is what is averred in the petition.  It is said that 

the 1st petitioner after meeting the complainant in the year 

2019 meets her in 2022 in connection with business transaction 

or future business expansion.  Therefore, the friendship 

between the 1st petitioner and the complainant began to bloom 

initially over phone and later flowers into a relationship. 

Thereafter, it is the averment again that the complainant used 

to call the 1st petitioner on his mobile and talk for sometime 

intermittently. On 28-08-2022, it is the averment that the 1st 

petitioner has met the complainant for the first time and the 

issue begins from the said date. The impugned complaint 

comes to be registered on 22.09.2022.  Since the entire issue 

has now sprung from the complaint, I deem it appropriate to 

notice the complaint. It reads as follows: 
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“UÉ, 

��ೕ� ಇ���ೆಕ��,  

ಕು�ಾ�ನಗರ �ೕ�� �ಾ�ೆ, 
ಕು�ಾ� ನಗರ 

 

ಇಂದ, 

¢Ã¦PÁ, 
ªÀAiÀÄ¸ÀÄì-33 

ತಂ�ೆ �ೇ� �ೕ�ಾನಂದ, 

ಬಸ!ೇಶ#ರ ಬ$ಾವ�ೆ, 

�ೋ�ಾ� ಸಕ'� ಹ)*ರ 

ಕು�ಾಲನಗರ 

,ೊಡಗು 

¥sÉÆÃ£ï £ÀA.9972851731 

.ಾ) /ಾ0ಹ1ಣ 

,ೆಲಸ: ಸ#ಂತ !ಾ3�ಾರ 

 

4ಷಯ: ನನ7ನು7 ಅ9ಾ3:ಾರ ;ಾ<, 9ಾ=ಕ>� ?ೕಸ;ಾ< �ೈAಕ AಂBೆ ;ಾನCಕ 

Dರುಕುಳ, ಹಣ,ಾFG Dರುಕುಳ Hೕಡು)*ರುವ ಬ� Iೆ Jಾಗು Kೕ4 /ೆದL,ೆ JಾDರುವ ಬ� Iೆ 

ದೂರು. 

 

;ಾನ3Nೇ, 

4!ೇO ಎಂಬ ವ3D*ಯು ನನ7ನು7 ತುಂ/ಾ Q0ೕ)ಸು9 *ೇRೆ. ಒQT,ೋ 

ಮದು!ೆVಾ�ೋಣ ಎಂದು ನನ7ನು7 ಒ9ಾ*Wಸು)*ದXನು Rಾಟಕ!ಾ< ನನ7ನು7 ನಂZCದನು. 

ತದನಂತರ Rಾನು ನನ7 Jಾಗೂ ಅವರ ಮRೆಯ�[ )=C ಮದು!ೆVಾಗಲು Jೇ=�ೆನು. ಆಗ 

ಅವನು ಸಮಯ /ೇಕು ಎಂದು Jೇ=ರು9ಾ*Rೆ. ತದನಂತರ ನನ7ನು7 ಅವRೊಡRೆ ಮದು!ೆ�ೆ 

ಮುಂ:ೆ �ೈAಕ ಸಂಪಕ' ಇಟು�,ೊಳ^ಲು ಒ9ಾ*WCರು9ಾ*Rೆ. ಆದNೆ Rಾನು ಒಪ_Tವ_`�ಲ 

ಎಂದು )=Cರು9 *ೇRೆ.  
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ತದನಂತರ ನನ7ನು7 aೇ>Vಾಗಲು ಒ9ಾ*Wಸು)*ದXನು. ಆದNೆ Rಾನು 

ಒQTರುವ_`ಲ[ ತದನಂತರ 4!ೇO ಸಂಚು ನ$ೆC ನನ7ನು7 ತುಂ/ಾ Q0ೕ) ;ಾಡುವಂ9ೆ 

ನ>C, ನನ7ನು7 cೖಸೂL�ೆ ಬರುವಂ9ೆ )=Cದನು. ತದನಂತರ Rಾನು ಏ,ೆ ಎಂದು 

ಪ0e7C�ಾಗ, ಮRೆಯವL�ೆ )=ಸ�ೆ ಗುfಾ�G ಗು<ಯ�[ Jಾಗೂ LKಸ�� ಮದು!ೆVಾG 

/ಾghೇಣ Jಾಗೂ ಮRೆಯವL�ೆ ,ೆಲವ_ ವಷ'ಗಳ ನಂತರ )=C �ಾ0ಂ$ಾG 

ಮದು!ೆVಾ�ೋಣ ಎಂದು Jೇ=ದನು. ಅಂತ.ಾ')VಾGರುವ_ದLಂದ 4!ೇಕನ ಮRೆಯ�[ 

ಒQTಸಲು ,ಾ�ಾವ,ಾಶ/ೇ,ೆಂದು Jೇ=ದನು Jಾಗೂ ತನ7 Q0ೕ) Hಜ!ಾದದುX, Rಾನು ಇಲ[�ೆ 

ಬದುಕುವ_`ಲ[!ೆಂದು Rಾಟಕ!ಾ< ?ಸg  ೆಕjkೕರು JಾD ನಂZCರು9ಾ*Rೆ. 
 

`Rಾಂಕ 28/08/2022 ಲ�ತ ಮಹ� ನ�[ 4!ೇO ನನ7ನು ಅ9ಾ3:ಾರ ;ಾ<, 

�ೈAಕ Jಾಗೂ ;ಾನCಕ AಂBೆ Hೕ<ರು9ಾ*Rೆ. ತದನಂತರ ನನ7ನು7 ಸಂ9ೈC `Rಾಂಕ 

31/08/2022 ರಂದು ಗಣಪ) ಗು<ಯ�[ 9ಾ= ಕ>� ಕLಮjಸರ, ,ಾಲುಂಗರ JಾD 

Cಂಧೂರ ಇಟು� ಮದು!ೆVಾGದನು. ತದನಂತರ ನನ7ನು7 /ೆಂಗಳhL�ೆ ಕಳmAC 9ಾನು 
ಮರು`ನ ಬರು9 *ೇRೆ ಎಂದು Jೇ=ದನು. ತದನಂತರ ಮರು`ನ Rಾನು ಕNೆ;ಾ< 

;ಾತRಾ<�ಾಗ, ನRೊ7ಡRೆ ಜಗಳ!ಾ< 9ಾgೆಯನು7 Dತು* ZBಾಕಲು Jೇ=ರು9ಾ*Rೆ. 
Rಾನು �ಾಬL�ೊಂಡು 4!ೇಕನನು7 aೇ>;ಾಡಲು ಕು�ಾ�  £ÀUÀgÀPÉÌ ¢: 01/09/2022 

gÀAzÀÄ ಬಂ�ೆನು ಆಗ 4!ೇO ತನ7 ಮRೆಯ�[ ನನ�ೆ �ೈAಕ AಂBೆ, ;ಾನCಕ Dರುಕುಳ 

Hೕ< JೆದLC ಇ>�ದXನು ,ೆಲವ_ `ನಗಳ ನಂತರ Rಾನು ದೂರು Hೕಡು9 *ೇRೆ ಎಂದು 
Jೇ=ದಗ, 4!ೇಕನ ಅಮ1 Rೈ�ಾ, ಅಪT ,ಾ!ೇರಪT, �ೊಡnಮ1, ಅಕFಮ1, �ೊಡnಮ1ನ ಮಗ 

`�ೕಪ Jಾಗೂ BೊBೆ ನನ�ೆ ಅ!ಾಚ3 ಶಬXಗ=ಂದ /ೈದು »A¸É Hೕ<�ಾXNೆ Jಾಗೂ 

4!ೇಕನ �ೊಡnಮ1, ನRೊ7ಡRೆ ಅe[ೕಲ!ಾG ;ಾತRಾ<, ಅಸಭ3 ವತ'Rೆ ;ಾ< ನನ7ನು7 
Jೊ$ೆದು ಎ�ಾ[ 4:ಾರಗಳನು7 ಎಲೂ[ Jೇಳ/ಾರ�ೆಂದು /ೆದLC�ಾXg .ೆ ತದನಂತರ ಎಲ[ರೂ 

BೇL,ೊಂಡು ನನ�ೆ AಂBೆ ¤Ãr /ೆದL,ೆ JಾDದರು. ತದನಂತರ Rಾನು `:08/09/2022 

ರಂದು ತಮ1 �ಾ�ೆಯ�[ ದೂರು Hೕ<ರು9 *ೇRೆ. ತದನಂತರ 4!ೇಕನು, ,ಾನೂನು 
ಕ0ಮಗ=ಂದ ತQTC,ೊಳ^ಲು 9ಾನು ತನ7 ಮRೆಯವರು, 4!ೇಕನು ,ಾನೂನು ಕ0ಮಗ=ಂದ 

ತQTC,ೊಳ^ಲು, 9ಾನು, ತನ7 ವ3D*ಗಳm ,ೊಡುವ ಸ;ಾಜದ ಮುಖ3ಸqರು ಎಂದು 
Jೇ=,ೊಂಡು ಬಂ`ದX ವ3D*ಗಳm Jಾಗೂ ಇತರರು ನನ7ನು7 ಸಂ9ೈC, ನಂZC LKಸ�� 

ಮದು!ೆ�ೆ ಒQTCದರು. ನನ7ನು7 :ೆRಾ7G Rೋ<,ೊಳm^9ಾ*Nೆ, Vಾವ_�ೇ  9ೊಂದNೆ 
Hೕಡುವ_`®è  ಎಂದು �ಾ�ೆಯ�[ ಭರವBೆ Hೕ<ದರು. ತದನಂತರ 4!ೇO ನನ7ನು7 
ಸಕ�ೇಶಪ_ರ ಸr LKಸ�� ಕsೇLಯ�[, ತನ7 ಅಪT Jಾಗೂ ಇತರರ ಸಮtಮದ�[ 
LKಸ�� ಮದು!ೆVಾದನು. ತದನಂತರ 4!ೇಕನು ನನ�ೆ �ೈಂGಕ Dರುಕುಳ, �ೈAಕ 

AಂBೆ, ;ಾನCಕ Dರುಕುಳ Hೕ< ಮRೆಯ�[ ಇ>�ದXನು. Jಾಗೂ ನನ7 ಬ= 50 ಲtದ ಹಣದ 

/ೇ<,ೆ ಇಟ�ನು. ಅವನ Jಾಗೂ ಅವನ ಮRೆಯವರ Bಾಲ )ೕLಸಲು Jಾಗೂ 
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!ಾ3�ಾಕರ,ಾFG ಹಣ/ೇ,ೆಂದು Jೇ=ದನು. Rಾನು 50 ಲt Hೕ<ದNೆ ;ಾತ0 ಅವRೊಡRೆ 
/ಾಳಲು Bಾಧ3, ಇಲ[!ಾದNೆ ನನ7 ತವರು ಮRೆ�ೆ Jೊರಟು Jೋಗು ಎಂದು 4!ೇಕ, 

4!ೇಕನ ಅuಮ, ಅಪT, �ೊಡnಮ1, �ೊಡnಮ1ನ ಮಗ ಹಗೂ ಅವನ �ೊಡnಮ1ನ BೊBೆ, 
ನRೊ7ಡRೆ ಜಗಳ!ಾ<, AಂBೆ Hೕ<, Kೕವ /ೆದL,ೆ JಾDರು9ಾ*Nೆ. ತದನಂತರ Rಾನು 
ತವರು ಮRೆ�ೆ Jೋಗ�ೆ ಇದುXದX,ೆF `:15/09/2022 ರಂದು, 4!ೇO ನನ7ನು7 M§âAn 

;ಾ<, /ಾ<�ೆ ಮRೆಯ�[ Zಟು�JೋGರು9ಾ*Rೆ. ಆದXLಂದ ,ಾನೂನು Oರಮ ಜರುGಸಲು 
ಮRೆಯ�[ Zಟು�JೋGರು9ಾ*Rೆ. ಆದXLಂದ ,ಾನೂನು ಕ0ಮ ಜರುGಸಲು ,ೋL Rಾನು 
ಮನ4 ;ಾಡು9 *ೇRೆ Jಾಗು ನನ�ೆ ರt�ೆ Hೕಡಲು ,ೋL ಮನ4. 

 

ಧನ3!ಾದಗಳm 

ಇಂ) ತಮ1 
4�ಾ#C, 

¸À»/- “ 

 

The complainant narrates that she met the 1st petitioner on 

28.08.2022 and barely three days thereafter, she was forcibly 

asked to get married on 31.08.2022, at a temple.  Again after 

three days i.e., on 01.09.2022, on an alleged incident that the 

family members of the 1st petitioner have hurled abuses, the 

complainant seeks to register a complaint at jurisdictional 

police at Kushalnagar on 08.09.2022.  As a preliminary enquiry, 

the petitioners and the complainant were interacted with and 

were asked to settle the issue.  After the settlement, the 1st 

petitioner and the complainant register their marriage at 

Registrar of Marriage, Sakleshpura on 12.09.2022.  Later, it 

transpires that on an allegation that the 1st petitioner has 
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abandoned the complainant, seeks to register another 

complaint on 19.09.2022, before the very same police station.  

Therefore, the entire narration in the complaint relates to 

happenings of 25 days i.e., between 28.08.2022 till the date of 

registration of a crime i.e., 22.09.2022, for the offences under 

Sections 323, 498A, 504, 506 and 149 of the IPC.     

 

 9. Before considering the subject issue as to whether it is 

an abuse of the process of the law or otherwise, I deem it 

appropriate to notice what is placed on record by the learned 

senior counsel for the petitioners.  The documents on record 

depict that several crimes are registered against several men 

by this very complainant for the last 10 years.  In the light of 

no offence being made out in the complaint, I deem it 

appropriate to notice the grievance of the complainant which 

suffers from want of bona fides. The 1st petitioner and the 

complainant, as observed hereinabove, got their marriage 

registered before the Marriage Officer at Sakleshpur on 

12.09.2022.  In the application filed by the 2nd 

respondent/complainant, for the purpose of registration of 
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marriage, she depicts herself to be unmarried. The application 

reads as follows: 

 
 “REGISTRATION HINDU MARRIAGE (KARNATAKA) RULES 1966 

(Form 1) 

See Rule 4 

MEMORANDUM OF MARRIAGE 

 

Photo 

 

1 Date of Marriage Dated: 31-08-2022 

2 Place of Marriagge  

(With sufficient 

particularlocate the place) 

SHRI VINAYAKA DEVASTHANA 
SIDDARTHA LAYOUT MYSORE 

 

3 (a) Full name of the bridegroom 

(b) Name of the Father 

(c) Name of the Mother 

(d) His age 

(e) Usual Place of Residance 

(f)  Address  

 

 

(g) Status of Bridegroom at the 

time of Marriage Whether 

unmarried/Divorced 

(h) Signature of the Bridegroom 

With Date: 

 

 

Unmarried 

 

Mob No: 9741997353 

4 (a) Full name of the Bride 

(b) Name of the Father 

(c) Name of the Mother 



 - 13 -       

 

NC: 2024:KHC:36345 

CRL.P No. 1364 of 2023 

 

 
 

(d) Her Age  

(e) Usual Place of residence 

 

(f) Address 

(g) Status of Bride at the time 

of Marriage Whether 

Unmarried/Divorced 

(h) Signature of the bride 

with date: 

 

 

UNMARRIED 

 

 

      (Emphasis added) 

 

The 1st petitioner out of serendipity gets to know the history of 

the complainant.  The events in history would date back to 10 

years.  In these ten years, close to ten complaints have 

emerged against different men, either terming them as 

husbands or accused for offence of rape on the score of 

promise of marriage.  Therefore, it becomes germane to notice 

all of them and they independently are as follows: 

 

2011 - THE BEGINNING - Crime No.1  

10.  A crime comes to be registered by the complainant 

on 16-07-2011 for offences punishable under Sections 498A 

r/w 34 of the IPC and Sections 3 and 4 of the Dowry Prohibition 
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Act.  The Police after investigation have filed a charge against 

the husband and other members of his family. 

The gist of the crime as obtaining in Column No.12 of the 

FIR No.400 of 2011, reads as follows: 

“12. First Information Contents: 
 

ಈ ,ೇCನ BಾNಾಂಶ!ೇRೆಂದNೆ, QVಾ'` e0ೕಮ) `ೕQ,ಾ ರವರು ಎ1 ಆNೋQಯನು7 
Q0ೕ)C `. 19-09-2010 ರಂದು ಮದು!ೆVಾGದುX, ನಂತರ `Rಾಂಕ 25-09-2010 ರಂದು 
Qೕಣ3 ಸr L Kಸ�� ಕsೇLಯ�[ LKಸ�� ;ಾ<Cರು9ಾ*Nೆ . ನಂತರ ಈ 4ಷಯ QVಾ'` 

9ಾW�ೆ )=ದು ಆNೋQಯ .ೊ9ೆಯ�[ ಸಂBಾರ ;ಾಡುವಂ9ೆ ಕಳmAC,ೊ>�ದುX, 
QVಾ'`ಯವರು DgÉÆÃ¦AiÀÄNೊಂ`�ೆ ಆತನ ಮRೆಯ�[ ಸಂBಾರ ;ಾಡು)*ರು!ಾ� Iೆ ತವರು 
ಮRೆWಂದ ವರದw�ೆ ತರುವಂತ J-1 & J2 DgÉÆÃ¦UÀ¼ÀÄ DUÁUÉÎ dUÀ¼À ªÀiÁ£À¹PÀ 

ºÁUÀÆ �ೈAಕ!ಾG AಂBೆ Hೕಡು)*zÀÄÝ ಆಗ QVಾ'` ಮRೆಯ�[ /ಾ<�ೆಯ�[ರು!ಾಗ 

ಜಯಮ1 ಎಂಬುವಳm ಕೂಡ ಅವರ ಪರ!ಾG ªÀiÁvÀ£Ár ಜಗಳ,ೆF ಸಹ,ಾರ Hೕಡು)*ದXgೆಂದು 
AಂBೆ 9ಾಳ�ಾರ�ೆ ತವರು ಮRೆ�ೆ JೋG�ಾXಗ ಅ�[ §Aದು ಜಗಳ ;ಾ< ನಂತರ ಇನ7 ಮುಂ�ೆ 
ಈ�ೆ ನ$ೆದು,ೊಳm^ವ_`ಲ[!ೆಂದು Jೇ= ತನ7 ಮRೆಗ PÀgÉzÀÄ,ೊಂಡು ಬಂದು `Rಾಂಕ 14-03-

2011 ರಂದು QVಾ'` ಕು<ದು ಬಂದು ಹ� [ೇ ;ಾ< ಉಸರುಗ>�ಸುವ ಪ0ಯ)7C Hನ7ನು7 
,ೊಂಡು /ೇNೆ ಹುಡುGಯನು7 ಮದು!ೆVಾಗು9 *ೇRೆಂದು JೆದLCರು9ಾ*Rೆಂದು QVಾ'`ಯವರು 
ನಂತರ ತನ7 ತವರು ಮRೆ�ೆ JೋGರುವ_�ಾG ಆNೋQಗಳ cೕ�ೆ ಮುಂ`ನ ಕ0ಮ,ಾFG Hೕ<ದ 

ದೂರು ಇ9ಾ3`.” 

 

CRIME NO.2 

10.1.  The second crime is against one Santhosh, a 

resident of Bangalore and other members of his family for 

offences punishable under Sections 376, 420, 504 and 506 of 

the IPC. This is registered on 22-04-2015. The allegation was 

that physical relationship with the first accused therein on the 
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promise of marriage and its breach.  This becomes a crime in 

Crime No.297 of 2015.  

Gist of the crime as obtaining in Column No.10 reads as 

follows: 

“10. ಪ0ಥಮಪ0ಥಮಪ0ಥಮಪ0ಥಮ ವತ';ಾನವತ';ಾನವತ';ಾನವತ';ಾನ ವರ`ಯವರ`ಯವರ`ಯವರ`ಯ 4ವರಗಳm4ವರಗಳm4ವರಗಳm4ವರಗಳm 
 

F PÉÃC£À BಾNಾಂಶ!ೇRೆಂದNೆ `Rಾಂಕ-06/03/2015 ರಂದು QVಾ'ದು�ಾರರು ಮತು* ಪ 

J1 ಆNೋQಯು ಒ>��ೆ ಉತ*ರ aಾರತದ ಪ0!ಾಸ,ೆF JೋGzÁÝಗ ಪLಚಯ!ಾG ನಂತರ 

ಆNೋQಯು QVಾ'`ಯನು7 Q0ೕ)ಸು)*ರುವ_�ಾG Jಾಗೂ ಮದು!ೆVಾಗುವ_�ಾG ನಂZC 

¢Rಾಂಕ-15/03/2015 ರಂದು cೕ,ೆ�ಾಟು ಸಂಗಮ,ೆF ಕNೆದು,ೊಂಡುJೋGದುX ನಂತರ 

`Rಾಂಕ-16/03/2015 ರಂದು ಸುಬ0ಮಣ3ಪ_ರ �ಾ�ಾ ಸರಹದುX .ೆQ ನಗರ 8Rೇ ಹಂತ, 

,ೆ.ಎ�.Q �ೇಔ� ಸಪ*GL NೆC$ೆH�, ಅ�ಾ�' cಂ� ನ �ಾ[� ನಂ.20 ಅನು7 
ಖLೕ`Cರುವ_�ಾG ನಂZC �ಾ3� ಅನು7 Rೋ<,ೊಂಡು ಬNೋಣ /ಾ ಎಂದು 
QVಾ'`ಯನು7 ಮ{ಾ3ಹ7 4-00 ಗಂfೆ�ೆ ¥Áè� �ೆ ಕNೆದು,ೊಂಡು ಬಂದು ಬಲವಂತ!ಾG 

ಅ9ಾ3:ಾರ ;ಾ<ರು9ಾ*Rೆ. ನಂತರ QVಾ'ದು�ಾರರು ಮದು!ೆ ;ಾ<,ೊಳm^ವಂ9ೆ 
ಒ9ಾ*WCದX,ೆF 1Rೇ ಆNೋQಯು ಆGದುX ಆಗ JೋWತು Bೆ7ೕAತರಂ9ೆ ಇNೋಣ ಎಂದು 
?ೕಸ ;ಾ<ರು9ಾ*Rೆ. ಈ 4ಷಯವ£ÀÄß `Rಾಂಕ-17/03/2015 ರಂದು QVಾ'ದು�ಾರರು 
ಆNೋQಯ ತಂ�ೆ 9ಾW�ೆ )=CದX,ೆF ಆNೋQಯ ತಂ�ೆ 9ಾW ಅಣk-ತಂGಯರು BೇL 

ಅ!ಾಚ3 ಶಬXಗ=ಂದ /ೈದು ,ೊ�ೆ ;ಾಡುವ_�ಾG �ಾ0ಣ /ೆದL,ೆ JಾDರು9ಾ*Nೆ. ಆದXLಂದ 

ಪ0ಥಮ ವತ';ಾನ ವರ`.” 
 

CRIME NO.3 

10.2. The third complaint is registered by respondent 

No.2 against one Hanumesha, a resident of Bangalore and 

other members of his family for offences punishable under 

Sections 504 and 506 Part II of the IPC. This is registered on 

14.06.2015. The allegation was that of criminal intimidation 

and life threat.  This becomes a crime in Crime No.44 of 2015.  
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Gist of the crime as obtaining in Column No.10 reads as 

follows: 

“ 10. ಪ0ಥಮಪ0ಥಮಪ0ಥಮಪ0ಥಮ ವತ';ಾನವತ';ಾನವತ';ಾನವತ';ಾನ ವರ`ಯವರ`ಯವರ`ಯವರ`ಯ 4ವರಗಳm4ವರಗಳm4ವರಗಳm4ವರಗಳm    
 

ಈ ಪ0ಕರಣದ Bಾರಂಶ!ೇRೆಂದNೆ :- QVಾ'ದು�ಾರರು `Rಾಂಕ 13.06.2015 ರಂದು 
ಬಸವನಗು< ��ೕ� �ಾ�ೆಯ�[ QVಾ'ದು�ಾರರು 'ತಮ1 ,ೇCನ 4:ಾರ!ಾG 

;ಾA) ಪ$ೆಯಲು JೋG ನಂತರ :ಾಮNಾಜ�ೇfೆಯ�[ರುವ ತಮ1 ಮRೆ�ೆ Jೋಗಲು 
ಶಂಕರಪ_ರಂ ಉತ*Nಾ` ಮಠದ ರB *ೆಯ�[ ನ$ೆದು,ೊಂಡು Jೋಗು)*ರು!ಾಗ ಸಂ.ೆ 7-

30 ಗಂfೆಯ ಸಮಯದ�[ ಉತ*Nಾ} ಮಠ ರB *ೆಯ�[ Jೋಗು)*ರು!ಾಗ 

QVಾ'ದು�ಾರರ Aಂ`ನ ,ೇCನ ಆNೋQಗgಾದ ಹನುcೕ~, Bಾ4ತ0ಮ1, ಪ0)/ಾ 

Jಾಗೂ ಇತರರು ತಮ1ನು7 Aಂ/ಾ�C,ೊಂಡು ಬಂದು ರB *ೆಯ�[ ಆಡnಗ>� ಅವರ .ೊ9ೆ 
ಬಂ`ದX ಇH7ತರರ .ೊ9ೆ BೇL,ೊಂಡು QVಾ'ದು�ಾರರ ಜುಟ�ನು7 A<ದು ಎgೆzÁ< 

:ಾಕುವನು7 9ೋLC QVಾ'ದ�ಾರL�ೆ ಅ!ಾಚ3 ಶಬXಗ=ಂದ /ೈದು ತಮ1 4ರುದ� ಈ 

Aಂ�ೆ ,ೊ>�ರುವ ,ೇಸನು7 !ಾಪ� 9ೆ�ೆದು,ೊಳ^/ೇ,ೆಂದು 9ೆ�ೆದು,ೊಳ^`ದXNೆ ತಮ1ನು7 
Jಾಗೂ ತಮ1 9ಾWಯನು7 ,ೊ�ೆ ;ಾಡುವ_�ಾG ,ೊ�ೆ /ೆದL,ೆ JಾD 

QVಾ'ದು�ಾರರನು7 ತ=^, ಅವರು ಬಂ`ದX ,ಾLನ�[ Jೊರಟು JೋದNೆಂದು cೕಲFಂಡ 

ಆNೋQಗಳ 4ರುದ� ಸೂಕ* ಕ0ಮ,ಾFG ,ೊಟ� ದೂರು ಇ9ಾ3`.” 

 

CRIME NO.4 

10.3. The fourth complaint comes to be registered by the 

complainant on 26.04.2017 against one Kumar Gowrav, a 

resident of Bangalore along with another for the offences under 

Sections 34, 120B, 376, 420, 307, 323, 328 and 354 of the 

IPC.  The allegation is that there was a physical relationship on 

the promise of marriage and later assault.  This becomes a 

crime in Crime No.41/2017.  

The gist of the complaint as obtaining in Column No.10, 

reads as follows: 
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“ 10. ಪ0ಥಮಪ0ಥಮಪ0ಥಮಪ0ಥಮ ವತ';ಾನವತ';ಾನವತ';ಾನವತ';ಾನ ವರ`ಯವರ`ಯವರ`ಯವರ`ಯ 4ವರಗಳm4ವರಗಳm4ವರಗಳm4ವರಗಳm    
 
ಈ ,ೇCನ ಸಂQë¥ÀÛ, BಾNಾಂಶ!ೇRೆಂದNೆ �Vಾ'ದು�ಾರL�ೆ ಎ2 ಆNೋQ9ೆ ಸು{ಾಳm 
Bೆ7ೕA9ೆVಾGದುX ಈ,ೆಯ ಮು�ಾಂತರ ಎ1 ಆNೋQಯು 2017Rೇ ಇಸ4 �ೆಬ0ವL 

)ಂಗ=ನ�[ ಪLಚಯ!ಾGದುX `Rಾಂಕ:01-03-2017 ರಂದು ಎ2 ಆNೋQ9ೆಯು  
'QVಾ'ದು�ಾರರನು7 eÁÕ£À vÀ¦àzÁUÀ J1 DgÉÆÃ¦AiÀÄÄ ¦AiÀiÁðzÀÄzÁgÀgÀ ªÉÄÃ É̄ 

ಆ9ಾ3:ಾರ!ೆಸGರುವ_ದಲ[�ೇ, ಆ�ಾ�ೆ ಖ�'�ೆ ಹಣ /ೇ,ೆಂದು ಪ$ೆದು,ೊಳm^)*ದುXದXಲ[�ೇ 
/ೆತ*�ೆ �ೕfೋಗಳನು7 ಕಳmAಸುವಂ9ೆ QVಾ'`�ೆ ಒ9ಾ*ಯ ;ಾ<ದXಲ[�ೇ, ಎ1 

ಆNೋQಯು ತನ7 /ೆತ*�ೆ �ೕfೋವನು7 QVಾ'`�ೆ ಕಳmAಸು9ಾ* QVಾ'ದು�ಾರರನು7 
�ಾ�� ಮತು* NೆBಾ�' �ೆ ಕNೆದು,ೊಂಡು JೋG �ೈಂGಕ!ಾG  AಂBೆ Hೕಡು)*ದXLಂದ 

QVಾ'ದು�ಾರರು ಈತನ AಂBೆಯನು7 9ಾಳ�ಾರ�ೇ ತಮ1 ಮRೆಯ�[ Jೇಳm9 *ೇRೆಂದು 
QVಾ'ಧು�ಾರರು ಆNೋQ�ೆ Jೇ=�ಾಗ ಎ1 ಆNೋQಯು QVಾ'ದು�ಾರL�ೆ ಹ� [ೆ 
;ಾ< ಕು)*�ೆ A<ದು BಾWಸಲು ಪ0ಯ)7CದXಲ[�ೇ, QVಾ'ದು�ಾರರ �ೕfೋಗಳನು7 
ಯೂ-ಟೂ3r ಮತು* ಇತರL�ೆ ಕಳmAಸು9 *ೇRೆಂದು JೆದLಸು)*ದುXದಲ[�ೇ, ಆ 

�ೕfೋಗಳನು7 ಎ1 ಆNೋQ�ೆ �ೊ)*ಲ[ದಂ9ೆ <�� ;ಾಡು9 *ೇRೆ 50000/-ರೂ ಹಣವನು7 
,ೊಡುವಂ9ೆ ಎ2 ಆNೋQಯು ,ೇ=ರು9ಾ*Nೆ. 
 

`Rಾಂಕ:25-04-2017 ರಂದು ಸಂ.ೆ 6-00 ಗಂfೆ ಸಮಯದ�[, 
QVಾ'ದು�ಾರರು ಎ1 ಆNೋQಯು ,ೆಲಸ ;ಾಡುವ �ೇ�ಾ`0ಪ_ರಂ, J¸ï.¦, ರB *ೆ, 
ಕು;ಾರ�ಾO' !ೆ�� ಬ= JೋG �ೕfೋಗಳನು7 <�� ;ಾಡುವಂ9ೆ ಎ1 ಆNೋQ�ೆ 
,ೇ=�ಾಗ ಎ1 ಆNೋQಯು ಹಣದ ವ3ವB qೆ ;ಾ<`XೕVಾ ಎಂದು ,ೇ=�ಾಗ 

QVಾ'ದು�ಾರರು ,ಾ�ಾವ,ಾಶ ,ೊಡುವಂ9ೆ ,ೇ=ದX,ೆF ಎ1 ಆNೋQಯು ಏ,ಾಏD 

QVಾ'ದು�ಾರL�ೆ ,ೈWಂದ ತ�ೆಯ cೕ�ೆ ಗು`X QVಾ'`ಯ ,ೈಯನು7 A<ದು )ರು� 

ಕ�ಾಳ,ೆF Jೊ$ೆದು ರಕ*�ಾಯಪ<C ನಂತರ ಕು)*�ೆಯನು7 A<ದು BಾWಸು9 *ೇRೆಂದು Jೇ= 

,ೊ�ೆ ;ಾಡಲು ಪ0ಯ)7C ತನ7ನು7 ಮದು!ೆ ;ಾ<,ೊಳ^�ೇ ?ೕಸ ;ಾ<ರು9ಾ*Rೆಂದು 
,ೊಟ� ದೂರು ಇ9ಾ3`.  

ಕೃತ3 ನ$ೆದ ಸqಳದ ಅ�ಾಂಶ -12.99259338 Nೇ�ಾಂಶ - 77.57841386 

ಆGರುತ*�ೆ.” 
 

CRIME NO.5 

10.4. A complaint, fifth in line is registered by the 

complainant on 26.06.2019 against one Manoj Balasaheb 

Dhanavade, in BKC Police Station, Mumbai, a resident of 
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Thane, in FIR No.246/2019 for the offence under Section 376 of 

the IPC, on promise of marraige.  The complaint reads as 

follows: 

““Smt. Deepika Yoganand Age 30 years Occ-

 

I am residing at above mention address with my 
Mother since 03 years, My Mother namely Gayatri 

Yoganand, Age 70 Years, She is the retired Teacher. I am 
working with the State Bank Of India in the Home Loan 
Department, Since May 2019 & from the Salary .I am 

Survive my Family. 
 

I am booked for tour for Malesia & Singapur on May 
2019 in the Kesari Tours & Travels on Dated 16/06/2019 
Mumbai to Malesia had Travel date on dated 14/06/2019 

& also Informed to me by the Kesari Tours & Travels on 
my whatsup massage on my mobile no. 8097166520 & 

also Inform me above my Tour & the said Information 
informed by Mr.Manoj Dhanavade & also informed to me. 
He is the Team Leader of our Tour. This Information also 

given by him. 
 

After the Massage of Manoj Dhanavade. I am & 
contact him & talking information about the tour. 

 
As per the Counseling with Manoj Dhanawade. I am 

on dated 16/6/2019 by the Flat I came to Domestic 

Airport Mumbai at about 20:00. I am Came to Chatrapati 
Shivaji Maharaj International Airport Mumbai at that time 

my Identification & Contact on Mobile & asking about the 
Malesia & Singapoor Tour that Person Tour Team Leader 
Manoj Dhamavade. After that we on 16/6/2019, 23:35. 

Flat No.MH.195 gon to Malesia. We on Dated 17/06/2019 
Το 19/06/2019 in this period we Travel, in Malesia & 

Thereafter on Dated 19/6/2019. We gon to Singapur. In 
the Tour which I am Travel with 40 persons are there, I 
am alone in the Team because of that in Malesia at the 

time of Tour period made best friendship with Manoj 
Dhanavade. 
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We all on dated 19/06/2019 gon to Singapur on 
dated 19/06/2019 To 22/06/2019 in this period we Travel 

entire Singapur in this time We all residing in the 
Chancellor orchid Hotel on dated 20/6/2019 after Travel 
we made Shopping .We all came to Chancellor Orchid 

Hotel. Thereafter our Tour Team Leader Mr.Manoj 
Dhamwade Propose to me for Marriage & asked to me I 

like you so much", like that, for that porpose .I am taken 
time for reply him. after that Manoj Dhanawde taken 

away to me to his living room for said I show you my 
shopping. I set there in the room & I am looking his 
shopping at that time he came from back side& he hold 

my Chest & beated. I pushed him beside but he hold me 
& laid on bed & Raped to me without my consent and 

after that he asked to me I Love you I will Marry you like 
that & came from cool down. 
 

On dated 21/06/2019 after tour complted and after 
coming to Chensllor Orchid Hotel. Manoj Dhanavade came 

to my residential room at night that time I am requested 
& asked about our future & also marriage regarding at 
that time he told me yes I done marriage with you, you 

don't worry & changed the subject & he again done rape 
without my consent after doing of Sex he started abusing 

me on the subject our marriage. 
 

On Dated 22/06/2019 we all came to Singapur to 

Malesia after that on dated 22/06/2019 at about 19:50 
Flait No.MH.194 we came back to Mumbal after that I am 

asked about our Marriage to Manoj Dhanawade. He 
clearly said to me that not to marriage with me. He told 
to me we are the best friend's you go to Bunglore Back 

said to me but I did not listen him & I am stopped at 
Mumbai Airport.  

 
On dated 23/06/2019 Manoj Dhanawade sister 

Gitanjali & her Husband Came to Chattrapati Shivaji 

International Airport and they created dispute after that I 
told about my marriage with Manoj Dhanawade. If not 

don I will lodge complaint against you in the police after 
that Manoj Dhanawade has ready to Marry with me & 
Taken to me to sister house at home Room No.B-3, 404, 

04th Floor, Raj Laxmi Park, Koregow, thane. 
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On dated 24/06/2019 we register for Marriage at 

Thane Register office Knowingly register the marriage & 
Told me that after one month the Marriage will be register 

on dated 25/05/2021 Manoj Dhanawade gon to his office 
He did not came back to house and he did not receive my 
call for registering purpose one month period is so long. 

Hence I am gon to Thane for doing Vaidik Systam 
Marriage Purpose with his sister Gitanjali as per the 

saying of Manoj Dhanawade his sister came back to hime 
and bring me back to her Flat (after that Manoj 

Dhanawade sister also told to me not to massage with her 
brother) and also his family members asked to me where 
gon Manoj we don't know, you go to Banglore (Manoj not 

ready to marriage with you after that I Tried to Meet, call 
to Manoj Dhanawade but not completed any 

communication with Manoj Dhanawade & also he did not 
receive my call after that I came to Police Station for 
lodging complaint against Manoj Dhanawade. 

 
On Dated 20/1/2019 & 21/06/2019 Manoj 

Dhanawade residing at Singapure & Manoj Dhanawade 
rape Sex with me. without my consent & also given 
assurance to Marriage with me after enquire absent our 

marriage he not ready to marriage. Hence I lodge 
complaint against Mr.manoj Dhanawade. 

 
My Answer (statement) is typed on a computer in 

Marathi and he read it to me in Marathi and explained it in 

Hindi to me. It is correct as I said.” 
 

 
CRIME NO.6 

10.5. The sixth crime is registered against one Mohamad 

Naajim and another, residents of Chikkaballapura, in Crime 

No.17/2020 for the offences punishable under Sections 376 and 

420 of the IPC, on 05.02.2020, on the allegations of rape and 

breach of promise of marriage. 
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The gist of the complaint as obtaining in Column No.10 

reads as follows: 

“““““10. ¥ÀæxÀªÀÄ ªÀvÀðªÀiÁ£À ªÀgÀ¢AiÀÄ «ªÀgÀUÀ¼ÀÄ: 

 
ಈ `ನ `Rಾಂಕ: 05.02.2020 ರಂದು /ೆ=� Iೆ 11.00 ಗಂfೆ�ೆ QVಾ'`�ಾರNಾದ ಕು. 
`ೕQ,ಾ Z� �ೕ�ಾನಂದ, 30 ವಷ', /ಾ0ಹ1ಣರು ನಂ: 86, :ಾಮNಾಜ �ೇfೆ, 
/ೆಂಗಳhರು ರವರು �ಾ�ೆ�ೆ Hೕ<ದ ��ತ ದೂLನ BಾNಾಂಶ!ೇRೆಂದNೆ, ತನ�ೆ 2019ರ 

ಏQ0ೕ� )ಂಗಳ�[, ?ಹ1� RಾKೕu ಎಂಬುವನು ,ಾO� & Dಂ��, ಕಂಪHಯ�[ ರµÁå�ೆ 
>,ೇ� ಬುO ;ಾಡಲು Jೋ�ಾಗ ಪLಚಯ!ಾGದುX, ನಂತರದ�[, ?ಹ1� RಾKೕu 

ರವರು ತನ7ನು7 Q0ೕ)ಸು)*ರುವ_�ಾG ?/ೈ� !ಾ�� ಆ� ಕNೆ ಮೂಲಕ cBೇ� ಮೂಲಕ 

)=CದುX, . �ಾ0Nಾಂಭದ�[, )ರಸFLC�ಾXದರು ನಂತರದ�[ Rಾನು ಅವನನು7 Q0ೕ)Cರು9 *ೇRೆ, 
ಆದNೆ `Rೇ `Rೇ RಾKೕu ನನ�ೆ �ೈಂGಕ D0��ೆ ಪ0:ೋದRೆಯನು7 ;ಾ<, ನನ7ನು7 
aೇ>Vಾಗಲು )=CದುX, Rಾನು ಮದು!ೆ�ೆ ಮುಂ:ೆ ಇ�ೆಲ[ ಸL ಇಲ[,!ೆಂದು Jೇಳm)*�ೆ. ಆದNೆ 
`Rಾಂಕ: 12.01.2020 ರಂದು ?ಹ1� RಾKೕu ನನ7ನು7 �ಾಂ)ನಗರದ ಬ� H�ಾXಣದ 

ಬ= ಬರಲು )=CದುX, ಅದರಂ9ೆ Rಾನು �ಾಂ) ನಗರದ ಬ� H�ಾXಣ,ೆF Jೋ�ಾಗ ನನ7 ಬ= 

!ಾ3�ಾರ,ೆFಂದು ಇಟು�,ೊಂ<ದX 90,000/- ರೂ ಹಣವನು7 ತನ7 ಅಣkH�ೆ !ೈಧ3Dೕಯ �D9ೆ�, 
,ೊ<ಸ/ೇ,ೆಂದು Jೇ= ನH7ಂದ ಹಣವನು7 ಪ$ೆದು,ೊಂಡು, ನಂತರ ನನ7ನು7 ಅವನು ತಂ`ದX 
`# ಚಕ0 !ಾಹನದ�[ ಕು=C,ೊಂಡು �ಾಂ) ನಗರ`ಂದ ಕNೆದು,ೊಂಡು Jೋದನು Rಾನು 
ಎ�[�ೆ Jೋಗು)*ರುವ_ದು ಎಂದು Jೇ=�ಾಗ ನಂ` /ೆಟ�,ೆF Jೋ�ೋಣ!ೆಂದು Jೇ=ದುX 
�ಾLಯ�[ Jೋಗು!ಾಗ ?ಹ1� RಾKೕu ನRೊ7ಂ`�ೆ ಅಸಭ3!ಾG ನ$ೆದು,ೊಂ<ದುX 
Rಾನು ಅವH�ೆ ಈ�ೆಲ[ ನ$ೆದು,ೊಂಡNೆ �ಾ<ಯನು7 ಇ=ದು Jೋಗುವ_�ಾG Jೇ=ದXLಂದ 

Bಾ1L ,ೇ= ನಂತರ ಮುಂ�ೆ Jೋಗು9ಾ* ಮದು!ೆ ಆಗುವ 4:ಾರ!ಾG ನRೊ7ಂ`�ೆ 
;ಾತRಾ<ದನು. ನಂ` /ೆಟ�ದ ಸ�ೕಪದ�[ರುವ ನಂ` Nೈ�ೆ# H�ಾXಣ`ಂದ ದೂರದ�[ರುವ 

HೕಲGL 9ೋQನ ಬ= Hಜ'ನ ಪ0�ೇಶ�ೊಳ�ೆ ಸಂ.ೆ ಸು;ಾರು 5.00 ಗಂfೆ�ೆ 
ಕNೆದು,ೊಂಡು JೋG �ೈಂGಕ D0��ೆ ಸಹಕLಸುವಂ9ೆ ಪ0:ೋದRೆ ;ಾ<ದುX, Rಾನು 
HNಾಕLC�ಾಗ ನನ7 /ಾWಯನು7 ಗ>�VಾG A<ದು,ೊಂಡು, ಉCNಾಡಲು 
9ೊಂದNೆVಾG, ತ�ೆ ಸು)*ದಂ9ೆ ಆG, �ಾಭLWಂದ ಭಯ�ೊಂ<ದX ನನ7ನು7 ನನ7 ಇ: �ೆ�ೆ 
4ರುದ�!ಾG ಅ9ಾ3:ಾರ ;ಾ<ರು9ಾ*Rೆ. ನಂತರದ�[, ಅವನು ತRೊ7ಂ`�ೆ 4 ವಷ' �ೕ4ಂ� 

ಟು �ೆದ� ಇದXNೆ ಅ�ೆ� ಮದು!ೆVಾಗುವ_�ಾG Jೇ=ದುX, Rಾನು ಅದ,ೆF ಒಪT�ೆ fಾ3ನL 

ರB *ೆಯ�[ರುವ ಮCೕ`�ೆ JೋG RಾKೕu ರವರ cೕ�ೆ ದೂರು Hೕ<ದುX, ಮCೕ`ಯ 

ಮುಖ3ಸqರು ಅವನನು7 ಕNೆC cÃ;ಾL JಾDರು9ಾ*Nೆ. ಮCೕ`�ೆ JೋG 4:ಾರ�ೆ 
;ಾ<ದXLಂದ ದೂರು Hೕಡಲು ತಡ!ಾGರುತ*�ೆ, ಆದXLಂದ ಮದು!ೆVಾಗು9 *ೇRೆಂದು Jೇ=, 

ನH7ಂದ ಹಣವನು7 ಪ$ೆದು,ೊಂಡು, ನನ7 !ಾ3�ಾರದ�,, �ಾಲು�ಾರ!ಾG ಹಣ 
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ಲಪfಾWಸುವ ಸಂಚು ರೂQC ನನ7ನು7 ಅ9ಾ3:ಾರ ;ಾ<ದ ?ಹ1� RಾKೕu ಮತು* 
ಅವH�ೆ ಕುಮ1ಕುF Hೕ<ರುವ ಅವನ ತಂ�ೆ ?ಹ1� ಖ�ೕ� ಉ�ಾ[ ( HVಾಮ�) ರವರ 

4ರುದ� ,ಾನೂನು ಕ0ಮ ಜರುGಸಲು ,ೋL Hೕ<ದ ದೂLನ cೕNೆ�ೆ ಈ ಪ0.ವ.ವರ`.” 

 

 

CRIME NO.7 

10.6. The complaint, 7th in line is registered on 

29.02.2020 against one Tejas and others, residents of 

Bangalore, in Crime No.20/2020 for the offences under 

Sections 506, 504 and 354 of the IPC, before the jurisdictional 

Police at Basavanagudi. 

The gist of the complaint as obtaining in Column No.10, 

reads as follows: 

“10. ಪ0ಥಮಪ0ಥಮಪ0ಥಮಪ0ಥಮ ವತ';ಾನವತ';ಾನವತ';ಾನವತ';ಾನ ವರ`ಯವರ`ಯವರ`ಯವರ`ಯ 4ವರಗಳm4ವರಗಳm4ವರಗಳm4ವರಗಳm 

ಈ ,ೇCನ BಾNಾಂಶ!ೇRೆಂದNೆ, `Rಾಂಕ:13/02/2020 ರಂದು QVಾ'ದು�ಾರರು ಮತು* 
ಎ1 ಆNೋQಯು ಬಸವನಗು<ಯ�[ �ಾ0.ೆO� L�ೕ�' ಪ$ೆಯಲು ,ಾLನ�[ ಕು=ತು,ೊಂಡು 
ಚ:ೆ' ;ಾಡು!ಾಗ }<ೕರRೆ QVಾ'ದು�ಾರರ ತು>ಯನು7 ಗ>�ಯG ಚುಂZC, ಸ#ನವನು7 
ಒ)*, ಬfೆ�ಯನು7 ಎgೆದು, ಸ7ನ,ೆF ಚುಂZC Jೊfೆ�ಯನು7 AಸುD, ಎgೆ�ಾ< ಗು�ಾ*ಂಗ,ೆF ,ೈ 
ಹಕಲಯ ಯ)7C ಐ !ಾಂಟು ಫO ಯು ಎಂದು ಮೃಗದಂ9ೆ �ೈಂGಕ Dರಕುಳ Hೕ<ದುX, 
QVಾ'ದು�ಾರರು ಆತನನು7 ತ=^ ಬಹಳ ಕಷ�ಪಟು� ತ=^, Zಟು�Zಡುವಂ9ೆ Dರು:ಾ< /ೈ�ಾಗ 

ಎ1 ಆNೋQಯು ನನ7ನು7 ಇಷ�ಪಡು9 *ೇRೆ ತುಂ/ಾ Q0ೕ)ಸು9 *ೇRೆ ನನ7 Jೆಂಡ) ,ೆಟ�ವಳm, 
ತನ�ೆ ನರಕ 9ೋLC�ಾXg ,ೆ �ೇ4ಂ� L�ೇಷ� ನ�[ ಇರಲು ಒ9ಾ*WCದುX, ಇದ,ೆF 
QVಾ'ದು�ಾರರು ಒQTರುವ_`ಲ[. ನಂತರದ�[ QVಾ'ದು�ಾರರು ಎ1 ಆNೋQಯ 

Jೆಂಡ)Vಾದ ಎ2 ಆNೋQ�ೆ Jೇ=ದX,ೆF t�ಸು Rಾನು ಬು`X Jೇಳm9 *ೇRೆ ಎಂದು 
Jೇ=ರು9ಾ*Nೆ. `Rಾಂಕ: 24/02/2020 ರಂದು ಎ2 ಆNೋQಯುಪ QVಾ'ದು�ಾರL�ೆ 
�ೕ� ;ಾ< ಸೂgೆಮುಂ�ೆ ಎಂದು ಅ!ಾಚ3 ಶಬXಗ=ಂದ /ೈದು ನನ7 ಗಂಡ ಗಂಡಸು ಹತು* 
Jೆಂಗಸರ ಬ= ಮಲಗು9ಾ*Rೆ, ,ೇಯು9ಾ*Rೆ, ಅವನು ಇರುವ_�ೇ Jಾ�ೆ, Hೕನು ಸಹ ಅವನು 
Jೇ=ದಂ9ೆ ,ೇಳ/ೇಕು ಎಂದು Jೇ=ದXಲ[�ೆ, VಾNೋ Nೌ<�ೆ �ೕ� ,ೊfಾ�ಗ ಅವನೂ ಸಹ 

QVಾ'ದು�ಾರL�ೆ Hನ7ಮ1�, ಸೂg  ೆ ಮುಂ$ೆ, Hನ7 ಮRೆ�ೆ ನುGI, ,ೇಯು9 *ೇRೆ, 



 - 23 -       

 

NC: 2024:KHC:36345 

CRL.P No. 1364 of 2023 

 

 
 

ಮನಬಂದಂ9ೆ ;ಾಡು9 *ೇRೆ ಎಂದು ಅe[ೕಲ!ಾG ;ಾತRಾ< QVಾ'ದು�ಾರರನು7 Jಾಗೂ 

ಅವರ 9ಾWಯವರನು7 BಾWಸುವ_�ಾG Kೕವ /ೆದL,ೆ JಾDರು9ಾ*Nೆ. ನಂತರದ�[ ಎ2 ಎ3 

ಆNೋQಯು ಈಗ�ೆ Rಾನು ಮತು* Nೌ< Hಮ1 ಮRೆ�ೆ ಬರು9 *ೇ!ೆ ಏನು Dತು*,ೊಳm^)*�ೕ 
Dತು*,ೋ ಎಂದು ಅe[ೕಲ!ಾG ;ಾತRಾ< /ೆದL,ೆ JಾDರು9ಾ*Nೆ. ಆದXLಂದ ಆNೋQಗಳ 

4ರುದ� ,ಾನೂನು Lೕ)ಯ ಕ0ಮ ಜರುGಸುವಂ9ೆ ,ೊಟ� ದೂರು ಇ9ಾ3`.” 

 

CRIME NO.8 

10.7. The 8th complaint is registered on 08.11.2020, in 

Crime No.82/2020, against one Vishwanath Biradar, for the 

offences under Sections 323 and 376 of the IPC, on the 

allegation of causing hurt and rape.  The copy of the complaint 

is not placed before this Court. 

 

CRIME NO.9 

10.8. This is the ninth complaint registered on 

16.09.2021 against one Abhishek Adiga, resident of Bangalore, 

in Crime No.157/2021 for the offences under Sections 354A, 

417, 504 and 506 of the IPC, on the relationship turning sore. 

The gist of the complaint as obtaining in Column No.10, 

reads as follows: 

“10. ಪ0ಥಮಪ0ಥಮಪ0ಥಮಪ0ಥಮ ವತ';ಾನವತ';ಾನವತ';ಾನವತ';ಾನ ವರ`ಯವರ`ಯವರ`ಯವರ`ಯ 4ವರಗಳm4ವರಗಳm4ವರಗಳm4ವರಗಳm:::: 

`Rಾಂಕ: 16-09-2021 ರಂದು ಮ{ಾ3ಹ7 12-30 ಗಂfೆ�ೆ QVಾ'ದು�ಾರರು �ಾ�ೆ�ೆ 
JಾಜNಾG Hೕ<ದ ದೂLನ BಾNಾಂಶ!ೇRೆಂದNೆ, Rಾನು ಸು{ಾಮನಗರದ�[ರುವ Bೆ�ೕ� 

/ಾ3ಂO ಆ� ಇಂ<Vಾ /ಾ3ಂO ನ�[ 02 ವಷ'ಗ=ಂದ JೌCಂ� �ೋ� ,ೌH�ಲ� ಆG 

,ೆಲಸ ;ಾ<,ೊಂ<ರು9 *ೇRೆ. ನಮ1 /ಾ3ಂO ನ�[ ಅCBೆ�ಂ� ;ಾ3Rೇಜ� ಆG ,ೆಲಸ 
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;ಾಡುವ ಅ��ೇO ಅ<ಗ ಎಂಬುವರು Rಾನು /ಾ3ಂO ನ�[ ,ೆಲಸ ;ಾಡುವ !ೇgೆಯ�[ 
ನನ7ನು7 Hೕವ_ ಬಹಳ :ೆRಾ7G`XೕNಾ, Rಾನು Hಮ1ನು7 ತುಂ/ಾ ಇಷ�ಪಡು)*ದುX, Hಮ1ನು7 
Q0ೕ) ಸಹ ;ಾಡು)*ರು9 *ೇRೆ Hೕವ_ ಸಹ ನನ7ನು7 Q0ೕ) ;ಾಡ/ೇಕು ಎಂದು ಪ�ೇ ಪ�ೇ 
ಒ9ಾ*ಯ ;ಾಡು)*ದXರು, ನಂತರ ಅವರು ನನ�ೆ Q0ೕ)Wಂದ ;ಾತRಾ<ಸುವ_ದು, ಬಹಳ 

ನಂZ,ೆWಂದ Hನ7ನು7 ಮದು!ೆVಾಗು9 *ೇRೆಂದು Jೇಳmವ_ದು, /ೇ,ಾದNೆ ನನ7 ಮRೆ�ೆ 
ಕNೆದು,ೊಂಡು JೋG ನನ7 ತಂ�ೆ 9ಾWಯವರ .ೊ9ೆ ;ಾತRಾ<ಸುವ_�ಾG Jೇ=ದXLಂದ 

Rಾನು ಆತನ Q0ೕ)ಯನು7 ಒQT,ೊಂ<� Xೆನು. ನಂತರ ಆತನು ನನ7 .ೊ9ೆ ಬಹಳ ನಗುನಗು9ಾ* 
ಇದುX, ಆತನ ಕಷ� ಸುಖಗಳನು7 ನನ7 .ೊ9ೆ ಹಂ�,ೊಳm^)*ದXನು. ,ೆಲವ_ /ಾL ನನ7ನು7 
�ಕFಮಗಳhರು ಕ$ೆ �ಾಂ� $ೆ�� Jೋ�ೋಣ!ೆಂದು, Jೊರಗ$ೆ ಊಟ,ೆF Jೋ�ೋಣ!ೆಂದು 
ಸು;ಾರು /ಾL ಕNೆ`ದುX Rಾನು ;ಾತ0 ಎ�[ಯೂ JೋGರ�ಲ[. ಈGರುವ�[ `Rಾಂಕ: 25-

08-2021 ರಂದು ಸಂ.ೆ ಸು;ಾರು  07.30 ಗಂfೆ�ೆ ಅ��ೇO ಆ<ಗ ನನ7ನು7 /ಾ3ಂO ನ 

ಲಂ� ರೂu �ೆ ಕNೆದು,ೊಂಡು JೋG, /ಾGಲು ಮು��, ಸಡRಾ7G ನನ7ನು7 ಬಲವಂತ!ಾG 

ತZ ,ೊಂ<ದುX, ನನ7 ತು>�ೆ ಆತನ ತು>ಯನು7 JಾD ಗ>�VಾG ಚುಂZCದುX, ಕೂಡ�ೇ ನನ�ೆ 
�ಾO ಆG ಆತನನು7 ತ=^�ೆನು, ಪ_ನಃ ಆತ ನನ7ನು7 ಎರಡು ,ೈಗ=ಂದ ಎgೆದು ತZ ,ೊಂಡು 
ಆತನ �ೇಹವನು7 ನನ7 �ೇಹ,ೆF ಸTe'C ಅಸಭ3!ಾG ನ$ೆದು,ೊಂ$ಾಗ ಮ9 *ೆ Rಾನು ಆತನನು7 
ದೂರ ತ=^, �ೆನು. ನಂತರ ಆತ ನನ7ನು7 ಬಲವಂತ!ಾG ಎgೆದು,ೊಂಡು ಬfೆ� cೕ�ಂದ�ೇ 
ಆತನ ಗು�ಾ*ಂಗವನು7 ನನ7 ಗು�ಾ*ಂಗ,ೆF ಪ�ೇ ಪ�ೇ ಒ)*ರು9ಾ*Rೆ ಮತು* ನನ7ನು7 ಎgೆ�ಾ< 

ಅಂ�ಾಂಗಗಳನು7 ಮು>�, ಆತನ ,ೈHಂದ ನನ7 ಸ*ನಗಳನು7 ಸಹ ಮು>�, ನನ7 ಸ*ನಗ=�ೆ D� 

;ಾ<ರು9ಾ*Rೆ. ಆಗ Rಾನು .ೋNಾG Dರು:ಾ<ದುX ಆತನು ನನ7ನು7 Zಟು� /ಾ3ಂO Hಂದ ಆ:ೆ 
ಬಂದನು. ಆಗ Rಾನು ಆತRೊಂ`�ೆ ಜಗಳ ;ಾ< ಅತು*,ೊಂಡು ಬಂ�ೆನು. ನಂತರ Rಾನು 
ಮRೆ�ೆ Jೊರ>ದುX, ಅ��ೇO ಅ<ಗ ನನ�ೆ �ೕ� ;ಾ< Rಾನು Hನ7ನು7 Hಮ1 ಮRೆ�ೆ 
$ಾ0¢ ;ಾಡು9 *ೇRೆಂದು Jೇ=ದನು ಅದ,ೆF Rಾನು /ೇಡ ಎಂದು ಬಂದುZfೆ�ನು. ನಂತರ 

`Rಾಂಕ: 26-08-2021 ರಂದು ಪ_ನಃ ಆತ ನನ7ನು7 /ೇ>Vಾಗಲು )=Cದನು ಆದNೆ Rಾನು 
Vಾವ_�ೇ ,ಾರಣಕೂF Hನ7ನು7 aೇ> ;ಾಡುವ_`ಲ[ ಎಂ`� Xೆನು. ಆತ ನನ�ೆ ಸು;ಾರು /ಾL 

�ೕ� ;ಾ< Rಾನು Hನ7ನು7 Q0ೕ)ಸು)*ರು!ೆRೆಂದು Jೇ= ಸ;ಾ{ಾನ ;ಾಡಲು 
ಪ0ಯ)7CದXನು. ನಂತರ Rಾನು ಆತನ ಬ� Iೆ 4:ಾರ ;ಾಡ�ಾG ಅವH�ೆ ಈ�ಾಗ�ೇ 
ಮದು!ೆVಾG ಮಗು4ರುವ 4:ಾರ )=Wತು, ಆಗ Rಾನು ಅವH�ೆ ನ$ೆದ 4:ಾರದ ಬ� Iೆ 
ದೂರು Hೕಡುವ_�ಾG Jೇ=ದXLಂದ ಅವನು ನನ�ೆ ಅ!ಾಚ3 ಶಬXಗ=ದ /ೈದು /ೆದL,ೆ 
JಾDರು9ಾ*Rೆ. ಆದXLಂದ ನನ7ನು7 Q0ೕ)C ಮದು!ೆVಾಗುವ_�ಾG ನಂZC ನನ7 .ೊ9ೆ 
ಅಸಭ3!ಾG ನ$ೆದು,ೊಂಡು, �ೈಂGಕ Dರುಕುಳ ಮತು* �ೌಜ'ನ3!ೆಸG, ಅ!ಾಚ3 ಶಬXಗ=ದ 

/ೈದು /ೆದL,ೆ JಾDರುವ ಅ��ೇO ಅ<ಗನ 4ರುದ� ,ಾನೂನು Lೕತ3 ಕ0ಮ ಜರುGಸ/ೇ,ೆಂದು 
,ೋL ಸಂಬಂಧಪ�ಟ /ಾ3ಂO ಅ},ಾLಗ=�ೆ ದೂರು Hೕ< ಈ `ನ ತಡ!ಾG ಬಂದು �ಾ�ೆ�ೆ 
JಾಜNಾG Hೕ<ರುವ ದೂLನ cೕNೆ�ೆ.” 
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THE IMPUGNED CRIME No.10  

10.9. This is the tenth complaint registered by respondent 

No.2 - the complainant on 22.09.2022 against these petitioners 

in Crime No.48/2022 for the offences under Sections 323, 

498A, 504, 506 and 149 of the IPC. 

The gist of the complaint as obtaining in Column No.10, 

reads as follows: 

“10. ಪ0ಥಮಪ0ಥಮಪ0ಥಮಪ0ಥಮ ವತ';ಾನವತ';ಾನವತ';ಾನವತ';ಾನ ವರ`ಯವರ`ಯವರ`ಯವರ`ಯ 4ವರಗಳm4ವರಗಳm4ವರಗಳm4ವರಗಳm 
 

ಈ ಪ0ಕರಣದ QVಾ'ದನು7 `Rಾಂಕ 19.09.2022 ರಂದು 19.30 ಗಂfೆ�ೆ 
�ಾ�ೆಯ�[ C#ೕಕLC,ೊಂಡು ಈ ದೂLನ cೕNೆ Vಾವ Lೕ)ಯ ಕ0ಮ ,ೈ�ೊಳ^ 
/ೇ,ೆಂದು ಅZ�ಾ0ಯ Hೕಡುವ ಬ�ೆI ;ಾನ3 ,ಾನೂನು ಅ},ಾLಗಳm (DLಯ) ರವರ 

ಅ��ಾ0ಯ ಪ$ೆಯಲು `Rಾಂಕ 19.09.2022 ರಂದು ಪತ0 ಸ�[CದುX ಸದLಯವರು 
ಅವರ ಅ��ಾ0ಯzÀ�[ `Rಾಂಕ 31.08.2022 ರಂದು ಆNೋQಯು 
QVಾ'`ಯವರನು7 cೖಸೂLನ�[ 4!ಾಹ!ಾGದುX, ಆನಂತರ 4!ೇಕ ಮತು* 
ಇತರರು QVಾ'`ಯವL�ೆ ಅ!ಾ3ಚ3 ಶಬXಗ=ಂದ /ೈದು, ,ೈWಂದ ಹ¯Éè ;ಾ<, 

;ಾನCಕ ಮತು* �ೈAಕ AಂBೆ Hೕ< ,ೊ�ೆ /ೆದL,ೆ JಾDರುವ_ದLಂದ ಕಲಂ 323, 

498(ಎ),504, 506 ಐQC Lೕ9ಾ3 ಕ0ಮ ,ೈ�ೊಳm^ವಂ9ೆ ಅ��ಾ0ಯ Hೕ<ದುX ಸದL 

ಅ��ಾ0ಯ ಪತ0ವನು7 Jೊಂ`,ೊಂಡು QVಾ'`ಯವರ ದೂLನ cೕNೆ ಈ `ನ 

18.30 ಗಂfೆ�ೆ Jೊಂ`,ೊಂಡು ತVಾLCದ ಪ0.ವ.ವರ`.” 

 

COMPLAINT ON THE ADVOCATE: 
 

 11. The complainant does not stop at that.  A complaint is 

registered before the Karnataka State Bar Counsel against the 

Advocate who represented the 1st petitioner in complaint 

No.KSBC/C-113/2023. The Karnataka State Bar Council in 
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terms of its order dated 03-01-2024 declined to accept the 

complaint holding that there was no professional misconduct on 

the part of the Advocate against whom complaint is made.  

 
CRIMES AGAINST THE COMPLAINANT:  

CRIME NO.1 

 
 12. The accused - Vishwanatha Biradar in Crime 

No.82/2020, a resident of Chamarajanagar, registers a crime in 

Crime No.81/2020, before the Belthangadi Circle Police Station, 

Dharmasthala, on 11.11.2020, for the offence under Section 

389 of the IPC, which deals with extortion, against the 

complainant herein. 

The g ist of the complaint as obtaining in Column No.10 

reads as follows: 

“10. ಪ0ಥಮಪ0ಥಮಪ0ಥಮಪ0ಥಮ ವತ';ಾನವತ';ಾನವತ';ಾನವತ';ಾನ ವರ`ಯವರ`ಯವರ`ಯವರ`ಯ 4ವರಗಳm4ವರಗಳm4ವರಗಳm4ವರಗಳm:::: 

ಈ ಪ0ಕರಣದ ಸಂwಪ* BಾNಾಂಶ!ೇRೆಂದNೆ QVಾ'`�ಾರರು :ಾ;ಾNಾಜ �ೇfೆ ��ೕ� 

�ಾ�ೆಯ�[ ��ೕ� ಉಪ HLtಕNಾG ಕತ'ವ3ದ�[ರುವ_�ಾG�ೆ ಆ ಸಮಯ `ೕQ,ಾ 

ಎಂಬವರ �ಾ3¢ fಾ¢ ಕಳ^ತನ!ಾGದುX ಪ9 *ೆ ;ಾ<,ೊಡುವNೇ ದೂರು Hೕ<ದುX �ಾ�ೆಯ�[ 
80/2020 ರಂ9ೆ ಪ0ಕರಣ �ಾಖ�ಾG ತH�ೆಯ�[ರುತ*�ೆ QVಾ'`�ಾರರ ?/ೈ�  

ನಂಬ� ನು7 ಆNೋQ `ೕQ,ಾಳm ಪ$ೆದು,ೊಂಡು QVಾ'`�ಾರರ ?/ೈ� ನಂ 

9449157790 Rೇಯದ,ೆF 9663297980 ನಂ Hಂದ ಪ0) `ನ ಕNೆ ;ಾ< 

;ಾ9ಾRಾಡು)*ದXರು ಅRಾವಶ3ಕ!ಾG ಕತ'ವ3ದ�[ರುವ ಸಮಯ ಕNೆ ;ಾ< `Rಾಂಕ: 

08/11/2020 ರಂದು ಸಂ.ೆ 5.00 ಗಂfೆ�ೆ ಕNೆ ;ಾ< ಕgೆದು JೋGರುವ ನನ7 �ಾ3¢ fಾ¢ 

ಬ� Iೆ ನನ�ೆ ;ಾA) CDF�ೆ ಆದXLಂದ Hೕವ_ ಈ ಕೂಡ�ೇ ಬಸವನಗು<ಯ ªÀiÁåಕ $ೊRಾ�n 
�ೆ ಬH7 ಎಂದು ಕNೆದಳm QVಾ'`�ಾರರು �ಾ�ಾ ಅಕ0, 80/2020 ರ ತH�ೆ�ಾG 
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JೋGರು9 *ೇRೆ ಆ ಸಮಯ ಈ Lೕ) ಕNೆ ;ಾ< ನನ7 ಸಮಯವನು7 ವ3ಥ' ;ಾಡ/ೇ< ಎಂದು 
)ಳmವ=,ೆ Hೕ<ದರು ಮ9 *ೆ ,ಾ� ;ಾ< ಬH7 ಸ#ಲT 9ೊಂದNೆ ಇ�ೆ ಎಂದು Jೇ=�ಾಗ ಬ)'H 

cೕಡಂ ಎಂದು Jೇ= ಸಂ.ೆ 6.00 ಗಂfೆ�ೆ ªÀiÁåಕ $ೋRಾ�n ಎಂಬ� [ೆ, /ೇ> VಾGರು9ಾ*Nೆ 
ಬ=ಕ `ೕQ,ಾಳm ನನ7ನು7 ಮದು!ೆVಾಗುವಂ9ೆ ಒ9ಾ*WC�ಾಗ ನನ�ೆ He�9ಾಥ'!ಾG�ೆ 
cೕಡಂ ಎಂಬು�ಾG )=Cರು9ಾ*Nೆ 10 H�ಷದ ನಂತರ ಕNೆ ;ಾ< Hೕವ_ /ಾರ�ೆ ಇದXNೆ 
Hಮ1 JೆಸLನ�[ $ೆ� Rೋ� ಬNೆದು Bಾಯು9 *ೆRೆ ಎಂದು `ೕQ,ಾಳm Jೇ=ದಳm Nೈ�ೆ# 
H�ಾXಣ,ೆF QVಾ'`�ಾರರು JೋG Vಾ,ೆ Hೕನು ಈ Lೕ) ;ಾಡು)*ೕಯ ಎಂದು Jೇ=�ಾಗ 

Rಾನು Jೇ=�ಾ�ೆ Hೕವ_ ,ೇಳ�ೆ ಇದXNೆ ಕ�ೕಷನ� ಹ)*ರ ದೂರು Hೕಡು9 *ೇRೆ ನನ7 Bಾ4�ೆ 
HೕRೆ ,ಾರಣ ಎಂದು ಬNೆ`ಟು� ಆತ1ಹ9ೆ3 ;ಾ<,ೊಳm^9 *ೆ ಎಂಬು�ಾG /ೆದLCರು9ಾ*g  ೆ

`Rಾಂಕ: 09-11-2020 ರಂದು ಸಂ.ೆ 6.00 ಗಂfೆ�ೆ /ೆಂಗಳhLHಂದ Nೈ�ನ�[ ಪ0Vಾಣ 

;ಾ< ಧಮ'ಸqಳ,ೆF ಬಂ`ರು9 *ೇ!ೆ `Rಾಂಕ: 10-11-2020 ರಂದು /ೆಳ� Iೆ 08.00 

QVಾ'`�ಾರರು ಮತು* `ೕQ,ಾ aೇ> ;ಾ<�ಾಗ Rಾನು Jೇ=ದ 10 ಲt ರೂ�ಾW 

,ೊಡ�ೆ ಇದXNೆ Hಮ1 cೕ�ೆ Nೇಪ_ ,ೇ� JಾDC ��ೕ� ,ೆಲಸ`ಂದ 9ೆ�ೆC JಾDಸು9 *ೇRೆ 
Rಾನು ಈ�ಾಗ�ೆ ಇ�ೇ Lೕ) 5 ಜನರರ cೕ�ೆ ,ೆ� JಾDCರು9 *ೇRೆ Hನ�ೆ ನಂZ,ೆ ಇಲ[`ದXNೆ 
ಹನುcೕಶ ಮಂಜುRಾಥ ರವರ�[ ,ೇ=,ೊ ಎಂದು Rಾನು Jೇ=ದ ಆ�ೆ ,ೇಳ`ದX,ೆF ಅವರನು7 
.ೈ��ೆ ಕಳmACರು9 *ೇRೆ Hನ7ನು7 ಸಹ Kೕವಂತ ಪಯ'ಂತ .ೈ�ನ�[ ,ೊgೆಯುವ ಆ�ೆ 
;ಾಡು9 *ೇRೆ ಎಂದು /ೆದL,ೆ JಾDದುX `Rಾಂಕ: 11/11/2020 ರಂದು QVಾ'`�ಾರL�ೆ 
ಭಯ!ಾG ಧಮ'ಸqಳ ��ೕ� �ಾ�ೆ�ೆ ಬಂ`ರು9 *ೇRೆ ನH7ಂದ ಬಲ9ಾFರ!ಾG ಹಣವನು7 
`ೕQ,ಾಳm ಪ$ೆದು,ೊಳ^ಲು /ೆದL,ೆ JಾDರುವ_�ಾG�ೆ ಎಂZ9ಾ3` ¥Àæ ವ ವರ`.” 

 

CRIME NO.2 

12.1.  An accused in Crime No.157/2021, as afore-

quoted, registers a crime in Crime No.319/2021, before the 

Kamakshipalya Police Station, on 04.11.2021, for the offences 

under Sections 448, 385 and 506 of the IPC, again on the 

allegation of extortion. 

 The gist of the complaint registered against the present 

complainant as obtaining in Column No.10 reads as follows: 

“10. ಪ0ಥಮಪ0ಥಮಪ0ಥಮಪ0ಥಮ ವತ';ಾನವತ';ಾನವತ';ಾನವತ';ಾನ ವರ`ಯವರ`ಯವರ`ಯವರ`ಯ 4ವರಗಳm4ವರಗಳm4ವರಗಳm4ವರಗಳm:::: 
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QVಾ'ದು�ಾರNಾದ e0ೕ ಅ�ೕ�ೇO ಅ<ಗ ರವರು Hೕ<ದ ದೂLನ BಾNಾಂಶ!ೇRೆಂದNೆ 
Rಾನು ಮ� [ೇಶ#ರಂನ ಎ�.Z.ಐ /ಾ3ಂDನ�[, ಆCBೆ�ಂ� ;ಾ3Rೇಜ� ಆG ,ೆಲಸ 

;ಾ<,ೊಂ<ದುX ಈ Aಂ�ೆ ಸು{ಾಮನಗರ ಎ�.Z.ಐ /ಾ3ಂDನ�[, ,ೆಲಸ ;ಾಡು)*�ಾXಗ 

ಅ�[ JೌCಂ� �ೋ� ಏ.ೆಂ� ಆG ,ೆಲಸ ;ಾಡು)*ದX `ೕQ,ಾ.!ೈ.K ಎಂಬುವರು ಇವರು 
ನಮ1 /ಾ3ಂDನ�[ �ಾ9ೆ�ಾರL�ೆ �ೋ� ;ಾ<ಸಲು ಸJಾಯ ;ಾ< �ಾಖ�ಾ)ಗಳನು7 
ಕಳmACದುX Rಾನು ಆ �ಾಖ�ಾ)ಗಳನು7 ಪLeೕ�C ಮುಖ3 ಕsೇL�ೆ ಕಡತವನು7 
ಕಳmAC� Xೆನು. ಈ ,ೆಲಸ ;ಾ<,ೊಡುವ ಸಮಯದ�[ `ೕQ,ಾ.!ೈ.K ರವರು ನನ�ೆ 
ಪLಚಯ!ಾGದXರು. ಇ�ಾದ ನಂತರ !ಾ�� ಆ� ,ಾ� ನ�[, ನRೊ7ಂ`�ೆ 
;ಾತRಾಡು)*ದXರು Jಾಗೂ :ಾ� ;ಾಡು)*ದXರು, `Rಾಂಕ: 25-08-2021 ರಂದು 
/ಾ3ಂDನ�[ Vಾರು ಇಲ[ದನು7 Rೋ<ದ `ೕQ,ಾ ರವರು ನನ7 ಬ= ಬಂದು ತಪ_T �ಾL�ೆ 
ಎgೆಯಲು ಪ0ಯ)7CದುX Rಾನು ಆ,ೆ�ಂ`�ೆ Bೆ7ೕಹ`ಂದ ನ$ೆದು,ೊಂ<� Xೆನು, ಇದRೆ7ೕ 
ಬಳC,ೊಂಡು ನನ7 cೕ�ೆ ಇಲ[ಸಲ[ದ ಆ�ಾದRೆಗಳನು7 ;ಾಡು9ಾ* ನನ�ೆ �ೕ� ;ಾ< 5 

ಲt ಹಣ,ಾFG /ೇ<,ೆ ಇಟು� ನನ7ನು7 /ಾ[O cೖ� ;ಾಡು)*ದXಳm. Rಾನು ಇದ,ೆF ,ೇ� 

;ಾಡ�ೆ ಇ�ಾXಗ `Rಾಂಕ: 27-08-2021 ರಂದು /ೆಳ� Iೆ /ಾ3ಂO ಅ},ಾLಗ=�ೆ ನನ7 
4ರುದ� ದೂರನು7 Hೕ< ನಂತರ ಮ�ಾ3ಹ7 ಸು;ಾರು 01-00 Lಂದ 03-00 ಗಂfೆಯ 

ಸಮಯದ�[ `ೕQ,ಾ.!ೈ.K ರವರು Rಾನು ಇಲ[ದ ಸಮಯದ�[ ನನ7 ಮRೆ�ೆ ಬಂದು 
ಮRೆ�ಳ�ೆ ಅಕ0ಮ!ಾG ಪ0!ೇಶ ;ಾ< ನನ7 ಪ)7 ಸಂGೕ9ಾ Jೊಳ^, ರವL�ೆ ನನ7 ಬ� Iೆ 
ಇಲ[ಸಲ[ದXನು7 Jೇ= Hನ7 ಗಂಡ ನನ�ೆ 5 ಲt ಹಣ ,ೊಡ`ದXNೆ ಆತನ 4ರುದ� ,ೇಸು 
�ಾಖ�ಸು9 *ೇRೆ. ನನ7 ಬ� Iೆ ,ೇ= )=ದು,ೊ=^. ನನ7ನು7 ಎದುರು JಾD,ೊಂಡNೆ Hಮ�ೆ�ಾ[, 
ಸLVಾದ ಬು`X ಕ�ಸು9 *ೇRೆ ಎಂದು /ೆದL,ೆ JಾDರು9ಾ*g .ೆ Rಾನು ಈ /ೆದL,ೆ�ೆ dUÀÎ�ೆ 
ಇ�ಾ0ಗ `ೕQ,ಾ,!ೈ,K ರವರು ನನ7 4ರುದX ಕ�ಾC�ಾಳ3 ��ೕ� �ಾ�ೆಯ�[ ,ೇಸು 
�ಾಖ�Cರು9ಾ*g ,ೆ ಈ Aಂ�ೆ Rಾನು /ಾ3ಂO ವ3ವJಾರದ H�ತ* ;ಾ<ದX ಕNೆಗಳm Jಾಗೂ 

cBೇಜ�ಳನು7 Q0ಂ� ಔ� 9ೆ�ೆದು ಪ£.ಾ ಎಂಬುವರ JೆಸLನ�[ ನನ7 ಮRೆ�ೆ �ೕ�� 
;ಾಡುವ_ದು ;ಾಡು9ಾ* ನನ7 Jಾಗೂ ನನ7 ಪ)7ಯ ನಡು!ೆ �Rಾ7��ಾ0ಯ ತರುವ ಪ0ಯತ7 
;ಾ<ರು9ಾ*g ,ೆ `ೕQ,ಾ.!ೈ.K ಎಂಬುವರ 4ರುದ� ಸೂಕ* ,ಾನೂನು ಕ0ಮ ,ೈ�ೊಳ^/ೇ,ೆಂದು 
Hೕ<ದ ದೂರು ಇ9ಾ3`.” 

 

Two of the men who had alleged relationship with the 

complainant have sought to register complaints against the 

complainant as afore-quoted.  There are three other crimes 

registered against the complainant.  One in Crime No.72/2015 

on 18.04.2015, before the Chamarajpet Police Station. The 
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second crime in Crime No.142/2015.  The allegation is extortion 

and harassment.  This is registered against the complainant on 

20.04.2015.  On 21.01.2020, the third crime comes to be 

registered in Crime No.22/2020, which is again for extortion 

and harassment.  What has happened to these crimes, the 

State or the petitioners are unaware of.  Nonetheless, the 

crimes are registered against the complainant.   

 
13. Against the first petitioner in the subject petition, the 

complainant has also instituted proceedings invoking Section 

125 of the Cr.P.C. claiming maintenance and has been 

continuously absent in the said proceedings also.  On 20-04-

2024 an order is passed dismissing the claim of the 

complainant for any maintenance under Section 125 of the 

Cr.P.C.  A proceeding invoking Section 12 of the Domestic 

Violence Act is registered in Criminal Miscellaneous No.36 of 

2023 by the complainant against the 1st petitioner and all his 

family members; makes allegation against the presiding officer 

therein also.  Applications are filed seeking residence and 

maintenance.  This comes to be dismissed by the concerned 

Court on 07-12-2023.  
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ORDERS OF ACQUITTAL PASSED IN FAVOUR OF THE 

ACCUSED, AGAINST WHOM THE COMPLAINANT HAD 

COMPLAINED OF.  

 
ACQUITTAL NO.1 

14. The first crime registered against the husband one 

Manjunatha. B in C.C.No.2304 of 2013, the accused therein get 

acquitted of the offences under Section 498A and 34 of the IPC, 

by the judgment of acquittal dated 27.03.2018 as the 

complainant did not turn up to tender evidence.  

“REASONS 

9. Point No.1 : As I said supra, though sufficient 

time has been provided, prosecution did not examine 

any of the witnesses cited at the charge sheet to prove 

the guilt of the accused. When prosecution has not 

examined any of the witnesses cited at charge sheet, it 

can be said that there is no evidence on record to come 

to a conclusion that the accused have committed the 

offences as alleged by the prosecution. It is the story of 

the prosecution that accused have mentally and 

physically tortured CW-1 for dowry of Rs.5 lakhs and 

have treated CW-1 with cruelty. But in order to prove 

such fact, prosecution neither examined any of the 

witnesses cited at the charge sheet nor produced 

any documents. In the absence of cogent, oral and 

as well as documentary evidence, this court 

cannot come to the conclusion that accused have 

committed an offence as alleged by the 

prosecution. When there is no evidence on record 

to prove the guilt of the accused, I feel the 

prosecution has utterly failed to prove the guilt of 
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the accused beyond all reasonable doubt. In view 

of this, I answered this point in the Negative. 

10. Point No.2: In view of the findings given on 

the above said point and reasons thereon, I proceed to 

pass the following: 

ORDER 

Acting under Section-248(1) of Cr.P.C., Accused 

No.1 and 2 are ACQUITTED for the offences punishable 

U/sec.498(A) r/w.sec. 34 of IPC and sec.3 and 4 of DP 

Act. 

Their bail bonds stand cancelled.” 

 

ACQUITTAL NO.2 

14.1. The crime registered against one Hanumesh and 

others in C.C.No.25315 of 2015 for offences under Sections 

341, 323, 504, 506B r/w. 34 of the IPC, also ends in acquittal, 

in terms of the judgment of acquittal dated 08.11.2022.  The 

relevant observations made in the judgment reads as follows: 

“REASONS 

8. Point No.1 to 4 : Since all these points are 

interlinked, I have taken them together for common 

discussion in order to avoid the repetition. According to 

the prosecution the accused persons have committed 

the offences u/s. 341, 323, 504, 506B. r/w.34 of IPC, In 

order to prove the guilt of the accused persons, the 

prosecution has examined the CW 7 as PW 1, who is a 

WPC, she has deposed that on 16/7/15, SHO deputed 

her & CW 8 and 9 for tracing the accused persons in this 

case, accordingly, they went near the house of accused 

persons and found the accused no.2 in the house, so 

they brought the accused no.2 to the Police Station & 
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produced before the SHO along with report. PW 1 being 

the WPC has arrested the accused no.2 as directed by 

the SHO and produced the accused no.2 before the 

Investigating officer. Except this she has not done 

anything and the evidence of PW1 is not disclosing any 

kind of material allegation against the accused persons 

about the commission of the offences. Hence, still other 

substantial evidence is required to be figure out to prove 

the guilt of the accused persons. 

9. The prosecution further examined one of the 

seizure mahazar witness CW 5 as PW 2 and he has 

deposed that he does not know the accused persons, he 

has identified the mahazar and he has identified his 

signature and it is marked at Ex.P 1. But he has 

deposed that he does not know the contents of the 

same and the police have not seized anything in his 

presence. Thus he has turned hostile. The Sr.APP has 

cross examined him by treating him as hostile witness 

but nothing has elicited from his mouth about drawing 

up of seizure mahazar. 

10. The prosecution further examined one more 

seizure mahazar witness CW 4 as PW 4 and he has 

deposed that he does not know the accused persons, he 

has identified the mahazar and he has identified his 

signature and it is marked at Ex.P.1. But he has 

deposed that he does not know the contents of the 

same and the police have not seized anything in his 

presence. Thus he has turned hostile. The Sr.APP has 

cross examined him by treating him as hostile witness 

but nothing has elicited from his mouth about drawing 

up of seizure mahazar. 

11. The prosecution further examined the 

Investigating officers CW 10 as PW.3, he has deposed 

that on 14/6/15 at about 4.30 pm., he received 

complaint from complainant, registered the same in 

Cr.No.44/15, sent FIR to the court and higher officers, 

on the same day, visited spot, drew spot mahazar as 

per Ex.P.4, deputed his staff to trace the accused 
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persons Further he deposed that on 16/7/15, his staff 

produced the accused no.2 before him and CW 8 gave 

report as per Ex.P.5. He further deposed that thereafter 

he arrested the accused no.2 and produced before the 

court. Thereafter. the accused no.1 and 3 appeared 

before him by obtaining the court bail, accordingly, he 

enquired 'them, seized one knife from their possession 

and subjected the same to the PF. He further deposed 

that he recorded statements of CW 4 to 9 and after 

completion of the investigation, filed the chargesheet. 

9. The PW 3 being the Investigating officer has 

deposed about his investigation and PW 1 being WPC 

has just deposed- about arrest of accused no.2, but 

absolutely there is no any material allegation against the 

accused persons to believe the guilt of the accused 

persons and prosecution is required to place material 

evidence of victims and eye witnesses of the incident. 

10. It is significant to note here that in order 

to secure the presence of complainant as well as 

order material witnesses namely CW 1 to 3 and 6. 

this court issued summons, but their presence 

could not be secured. This court has also issued 

the NBW including the proclamation against the 

material witness such as CW 1 to 3 and, 6, but 

Investigating officer has failed to execute the 

same and keep present them before the court. 

Hence, with no option CW 1 to 3 and 6 have 

dropped with a liberty to the prosecution to 

produce the witnesses at any time without filing 

any recall application. Inspite of that the 

prosecution has not make use of the opportunity 

and examined the other material witnesses. Thus, 

the evidence of PW 1 and 3 is only remains as a 

evidence on behalf of the prosecution. But as 

discussed above, their evidence is not sufficient 

to, warrants the conviction against the accused 

persons. Hence, in the absence of material 

evidence, the strong doubt accrued in the mind of 

the court about the case of the prosecution as the 
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prosecution has utterly failed to prove the guilt of 

the accused persons by examining the other 

material witnesses. In a criminal justice system, if 

a tiny doubt arises in the mind of the court, benefit 

of doubt shall be extended to the accused persons. 

In this case, not only tiny doubt but the strong 

doubt arise in the mind of the court. Hence, the 

prosecution has utterly failed to prove the guilt of 

the accused persons beyond all reasonable doubt. 

Hence, in my opinion it is a fit case to extend 

benefit of doubt to the accused persons 

Accordingly point under reference answered in the 

Negative. 

11. POINT NO.2 : 

For the aforesaid reason and discussion. I proceed 

to pass the following: 

ORDER 

Acting under section 248(1) of Cr.P.C. Accused 

No.1 to 3 are hereby acquitted for the offences 

punishable U/s.341, 323, 504, 506B r/w.34 of IPC. 

The bail bond executed by the accused No.1 to 3 

is stands cancelled. However, Accused No.1 to 3 shall 

execute personal bond of Rs.50,000/- each by 

undertaking to appear before the appellate Court, if any 

appeal is filed. 

It is not a fit case to award victim compensation 

as provided U/s.357(1) of Cr.P.C. 

Property seized in PF.No.28/15 is worthless 

ordered to be destroyed after the appeal period is over.” 

     (Emphasis added) 
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ACQUITTAL NO.3 

14.2. The crime registered against Kumar Gowrav for 

offences punishable under Section 376 of the IPC also ends in 

acquittal, by the judgment dated 05.09.2023, in Sessions Case 

No.972/2017. The acquittal is on the ground as found in 

paragraph 18 therein reading: 

 
“18. In the present case, CW-1 the victim is the 

main and material to the case of prosecution. In spite of 
repeated issuance of all kinds of process, CW-1 has 

not turned up to give evidence before the Court, 
hence on 17.06.2023, the CW-1 is dropped.  Further 
the prayer of the learned Public Prosecutor to issue 

summons to the other witnesses was rejected by 
taking note that CW-1 who is the main and material 

witness to the incident in question was dropped.  
Further the evidence of PW-1 and 2 who are the 
Investigating Officers of this case, is formal in 

nature. Apart from that, the examination of PW-1 
and 2 is also not fruitful to the case of prosecution 

and the evidence of PW-1 and 2 is not helpful to 
prove the charges leveled against the accused Nos. 
1 and 2. So it can be said that the prosecution has 

totally failed to prove the charges leveled against 
the accused Nos. 1 and 2. Hence, I answer Point 

Nos. 1 to 4 in the negative.” 

 

      (Emphasis added) 

 

Repeated notices and all kinds of process, have been issued 

against the very complainant who was the complainant therein 

but she does not appear before the Court to tender evidence. 

Therefore, the accused therein gets acquitted.   
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15. One common stream that runs through all the orders 

of acquittal are non-appearance of the complainant despite 

repeated notices.  Therefore, the complainant has registered 

crimes without any rhyme or reason against several men and 

their family members, which drew them as accused into the 

web of proceedings, even for the offence under Section 376 of 

the IPC, which lead those accused to be taken into custody and 

bail being secured after a long period in custody.  Those 

accused were also made to undergo the rigmarole of trial only 

to be acquitted for want of cooperation from the hands of the 

complainant. The intention is clear.  It was only to harass those 

persons who had nothing to do with the complainant, more 

than 10 men have fallen prey to the antics and tactics of the 

complainant, bordering on a honey trap character of the 

complainant, by way of the aforesaid modus operandi.   

 
16. It is therefore, I consider the act of the second 

respondent - complainant to be “a decade old saga of 

deceit” not against one, but against many.  
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17. Swinging back to the facts of the case, the incidents 

happen between 28.08.2022 and 22-09-2022 for 25 days are 

projected to be a crime for offences punishable under Section 

498A of the IPC, inter alia against all the members of the family 

including an age old lady of 75 years who has not even seen 

the complainant.  Even other members of the family are 

vaguely brought into the web of crime. Therefore, if this 

proceeding cannot become mala fide, I fail to understand which 

proceeding can be termed to be a mala fide action on the part 

of the 2nd respondent/complainant.  Permitting further 

proceedings to continue in the case at hand, or any further 

investigation or to file a final report will be putting a premium 

on the continued illegal activities of the complainant all of which 

are narrated hereinabove.  What is narrated herein above are 

all borne out of the records.  They are facts, facts are stubborn 

and therefore, un-effaceable.  Therefore, I deem it 

appropriate to efface or obliterate the crime against the 

petitioners. 
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 18.  It becomes apposite to notice the judgment of the 

Apex Court, in the case of ACHIN GUPTA v. STATE OF 

HARYANA1, wherein it is held as follows: 

 
“26. In Preeti Gupta v. State of Jharkhand, reported in 

2010 Criminal Law Journal 4303 (1), this Court observed the 
following:— 
 

“28. It is a matter of common knowledge that 
unfortunately matrimonial litigation is rapidly increasing 

in our country. All the courts in our country including 
this court are flooded with matrimonial cases. This 
clearly demonstrates discontent and unrest in the family 

life of a large number of people of the society. 
 

29. The courts are receiving a large number of 
cases emanating from section 498-A of the Penal Code, 
1860 which reads as under: 

 
“498-A. Husband or relative of husband of a 

woman subjecting her to cruelty.-Whoever, being 
the husband or the relative of the husband of a woman, 
subjects such woman to cruelty shall be punished with 

imprisonment for a term which may extend to three 
years and shall also be liable to fine. 

 
Explanation.- For the purposes of this section, 

‘cruelty’ means: 
 

(a)  any wilful conduct which is of such a nature as is 

likely to drive the woman to commit suicide or to 
cause grave injury or danger to life, limb or health 

(whether mental or physical) of the woman; or 
 

(b) harassment of the woman where such 

harassment is with a view to coercing her or any 
person related to her to meet any unlawful 

demand for any property or valuable security or is 

                                                      
1
 2024 SCC OnLine SC 759 
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on account of failure by her or any person related 

to her to meet such demand.” 
 

30. It is a matter of common experience that 
most of these complaints under section 498-A IPC are 
filed in the heat of the moment over trivial issues 

without proper deliberations. We come across a large 
number of such complaints which are not even bona fide 

and are filed with oblique motive. At the same time, 
rapid increase in the number of genuine cases of dowry 

harassment are also a matter of serious concern. 
 

31. The learned members of the Bar have 

enormous social responsibility and obligation to ensure 
that the social fiber of family life is not ruined or 

demolished. They must ensure that exaggerated 
versions of small incidents should not be reflected in the 
criminal complaints. Majority of the complaints are filed 

either on their advice or with their concurrence. The 
learned members of the Bar who belong to a noble 

profession must maintain its noble traditions and should 
treat every complaint under section 498-A as a basic 
human problem and must make serious endeavour to 

help the parties in arriving at an amicable resolution of 
that human problem. They must discharge their duties 

to the best of their abilities to ensure that social fiber, 
peace and tranquility of the society remains intact. The 
members of the Bar should also ensure that one 

complaint should not lead to multiple cases. 
 

32. Unfortunately, at the time of filing of the 
complaint the implications and consequences are not 
properly visualized by the complainant that such 

complaint can lead to insurmountable harassment, 
agony and pain to the complainant, accused and his 

close relations. 
 

33. The ultimate object of justice is to find out the 

truth and punish the guilty and protect the innocent To 
find out the truth is a herculean task in majority of these 

complaints. The tendency of implicating husband and all 
his immediate relations is also not uncommon. At times, 
even after the conclusion of criminal trial, it is difficult to 

ascertain the real truth. The courts have to be extremely 
careful and cautious in dealing with these complaints 

and must take pragmatic realities into consideration 
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while dealing with matrimonial cases. The allegations of 

harassment of husband's close relations who had been 
living in different cities and never visited or rarely 

visited the place where the complainant resided would 
have an entirely different complexion. The allegations of 
the complaint are required to be scrutinized with great 

care and circumspection. Experience reveals that long 
and protracted criminal trials lead to rancour, acrimony 

and bitterness in the relationship amongst the parties. It 
is also a matter of common knowledge that in cases filed 

by the complainant if the husband or the husband's 
relations had to remain in jail even for a few days, it 
would ruin the chances of amicable settlement 

altogether. The process of suffering is extremely long 
and painful. 

 
34. Before parting with this case, we would like to 

observe that a serious relook of the entire provision is 

warranted by the legislation. It is also a matter of 
common knowledge that exaggerated versions of the 

incident are reflected in a large number of complaints. 
The tendency of over implication is also reflected in a 
very large number of cases. 

 
35. The criminal trials lead to immense sufferings 

for all concerned. Even ultimate acquittal in the trial 
may also not be able to wipe out the deep scars of 
suffering of ignominy. Unfortunately a large number of 

these complaints have not only flooded the courts but 
also have led to enormous social unrest affecting peace, 

harmony and happiness of the society. It is high time 
that the legislature must take into consideration the 
pragmatic realities and make suitable changes in the 

existing law. It is imperative for the legislature to take 
into consideration the informed public opinion and the 

pragmatic realities in consideration and make necessary 
changes in the relevant provisions of law. We direct the 
Registry to send a copy of this judgment to the Law 

Commission and to the Union Law Secretary, 
Government of India who may place it before the 

Hon'ble Minister for Law and Justice to take appropriate 
steps in the larger interest of the society.” 

 

(Emphasis supplied) 
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27. xxxxx 

 
 

28. In the case of Geeta Mehrotra v. State of 
U.P., (2012) 10 SCC 741, this Court observed as under:— 
 

“19. Coming to the facts of this case, when the 
contents of the FIR is perused, it is apparent that there 

are no allegations against Kumari Geeta Mehrotra and 
Ramji Mehrotra except casual reference of their names 

who have been included in the FIR but mere casual 
reference of the names of the family members in a 
matrimonial dispute without allegation of active 

involvement in the matter would not justify taking 
cognizance against them overlooking the fact borne out 

of experience that there is a tendency to involve the 
entire family members of the household in the domestic 
quarrel taking place in a matrimonial dispute specially if 

it happens soon after the wedding. 
 

20. It would be relevant at this stage to take note 
of an apt observation of this Court recorded in the 
matter of G.V. Rao v. L.H.V. Prasad, (2000) 3 SCC 

693 wherein also in a matrimonial dispute, this Court 
had held that the High Court should have quashed the 

complaint arising out of a matrimonial dispute wherein 
all family members had been roped into the matrimonial 
litigation which was quashed and set aside. Their 

Lordships observed therein with which we entirely agree 
that: 

 
“there has been an outburst of matrimonial 

dispute in recent times. Marriage is a sacred ceremony, 

main purpose of which is to enable the young couple to 
settle down in life and live peacefully. But little 

matrimonial skirmishes suddenly erupt which often 
assume serious proportions resulting in heinous crimes 
in which elders of the family are also involved with the 

result that those who could have counselled and brought 
about rapprochement are rendered helpless on their 

being arrayed as accused in the criminal case. There are 
many reasons which need not be mentioned here for not 
encouraging matrimonial litigation so that the parties 

may ponder over their defaults and terminate the 
disputes amicably by mutual agreement instead of 

fighting it out in a court of law where it takes years and 
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years to conclude and in that process the parties lose 

their young days in chasing their cases in different 
courts.” 

 
The view taken by the judges in this matter was 

that the courts would not encourage such disputes. 

 
21. In yet another case reported in (2003) 4 SCC 

675 : AIR 2003 SC 1386 in the matter of B.S. 
Joshi v. State of Haryana it was observed that there is 

no doubt that the object of introducing Chapter XXA 
containing Section 498A in the Penal Code, 1860 was to 
prevent the torture to a woman by her husband or by 

relatives of her husband. Section 498A was added with a 
view to punish the husband and his relatives who harass 

or torture the wife to coerce her relatives to satisfy 
unlawful demands of dowry. But if the proceedings are 
initiated by the wife under Section 498A against the 

husband and his relatives and subsequently she has 
settled her disputes with her husband and his relatives 

and the wife and husband agreed for mutual divorce, 
refusal to exercise inherent powers by the High Court 
would not be proper as it would prevent woman from 

settling earlier. Thus for the purpose of securing the 
ends of justice quashing of FIR becomes necessary, 

Section 320 Cr. P.C. would not be a bar to the exercise 
of power of quashing. It would however be a different 
matter depending upon the facts and circumstances of 

each case whether to exercise or not to exercise such a 
power.” 

(Emphasis supplied) 
 

29. The learned counsel appearing for the Respondent 

No. 2 as well as the learned counsel appearing for the State 
submitted that the High Court was justified in not embarking 

upon an enquiry as regards the truthfulness or reliability of the 
allegations in exercise of its inherent power under 
Section 482 of the Cr. P.C. as once there are allegations 

disclosing the commission of a cognizable offence then 
whether they are true or false should be left to the trial court 

to decide. 
 

30. In the aforesaid context, we should look into the 

category 7 as indicated by this Court in the case of Bhajan 
Lal (supra). The category 7 as laid reads thus:— 
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“(7) where a criminal proceeding is manifestly 

attended with mala fide and/or where the proceeding is 
maliciously instituted with an ulterior motive for 

wreaking vengeance on the accused and with a view to 
spite him due to private and personal grudge.” 

  …   …   … 

37. Before we close the matter, we would like to 
invite the attention of the Legislature to the 
observations made by this Court almost 14 years ago 

in Preeti Gupta (supra) as referred to in para 26 of this 
judgment. We once again reproduce paras 34 and 35 

respectively as under: 
 

“34. Before parting with this case, we would 

like to observe that a serious relook of the entire 
provision is warranted by the legislation. It is also 

a matter of common knowledge that exaggerated 
versions of the incident are reflected in a large 
number of complaints. The tendency of over 

implication is also reflected in a very large number 
of cases. 

 
35. The criminal trials lead to immense 

sufferings for all concerned. Even ultimate 

acquittal in the trial may also not be able to wipe 
out the deep scars of suffering of ignominy. 

Unfortunately a large number of these complaints 
have not only flooded the courts but also have led 

to enormous social unrest affecting peace, 
harmony and happiness of the society. It is high 
time that the legislature must take into 

consideration the pragmatic realities and make 
suitable changes in the existing law. It is 

imperative for the legislature to take into 
consideration the informed public opinion and the 
pragmatic realities in consideration and make 

necessary changes in the relevant provisions of 
law. We direct the Registry to send a copy of this 

judgment to the Law Commission and to the Union 
Law Secretary, Government of India who may 
place it before the Hon'ble Minister for Law and 

Justice to take appropriate steps in the larger 
interest of the society.” 
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38. In the aforesaid context, we looked into 

Sections 85 and 86 respectively of the Bharatiya Nyaya 
Sanhita, 2023, which is to come into force with effect 

from 1st July, 2024 so as to ascertain whether the 
Legislature has seriously looked into the suggestions of 
this Court as made in Preeti Gupta (supra). Sections 85 

and 86 respectively are reproduced herein below: 
 

“Husband or relative of husband of a woman 
subjecting her to cruelty. 

 
85. Whoever, being the husband or the 

relative of the husband of a woman, subjects such 

woman to cruelty shall be punished with 
imprisonment for a term which may extend to 

three years and shall also be liable to fine. 
 

Cruelty defined. 

 
86. For the purposes of section 85, “cruelty” 

means— 
 

(a)  any willful conduct which is of such a nature as is 

likely to drive the woman to commit suicide or to 
cause grave injury or danger to life, limb or health 

(whether mental or physical) of the woman; or 
 

(b) harassment of the woman where such 

harassment is with a view to coercing her or any 
person related to her to meet any unlawful 

demand for any property or valuable security or is 
on account of failure by her or any person related 
to her to meet such demand.”” 

  

       (Emphasis supplied) 

 

The Apex Court holds that complaints are being filed without 

any rhyme or reason by drawing every member of the family 

including other members of the family. Though those crimes 

have been obliterated, the Apex Court has thought it fit to 
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suggest to the Legislature to seriously look into Sections 85 and 

86 of BNS and to suitably bring in certain amendments. It 

concluded only to demonstrate that cases of this kind have 

mushroomed to such large extent that the Apex Court thought 

it fit to tender such suggestion to the Legislature.  It becomes 

apposite to refer to the judgment of the Apex Court in the case 

of STATE OF HARYANA V. BHAJAN LAL2, wherein it is held 

as follows- 

 
“102. In the backdrop of the interpretation of the 

various relevant provisions of the Code under Chapter XIV and 
of the principles of law enunciated by this Court in a series of 

decisions relating to the exercise of the extraordinary power 
under Article 226 or the inherent powers under Section 482 of 

the Code which we have extracted and reproduced above, we 
give the following categories of cases by way of illustration 
wherein such power could be exercised either to prevent abuse 

of the process of any court or otherwise to secure the ends of 
justice, though it may not be possible to lay down any precise, 

clearly defined and sufficiently channelised and inflexible 
guidelines or rigid formulae and to give an exhaustive list of 
myriad kinds of cases wherein such power should be exercised. 

 
(1)  Where the allegations made in the first 

information report or the complaint, even if they 
are taken at their face value and accepted in their 
entirety do not prima facie constitute any offence 

or make out a case against the accused. 
 

(2)  Where the allegations in the first information report and 
other materials, if any, accompanying the FIR do not 
disclose a cognizable offence, justifying an investigation 

by police officers under Section 156(1) of the Code 

                                                      
2
 1992 Supp (1) SCC 335 
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except under an order of a Magistrate within the purview 

of Section 155(2) of the Code. 
 

(3)  Where the uncontroverted allegations made in the FIR 
or complaint and the evidence collected in support of the 
same do not disclose the commission of any offence and 

make out a case against the accused. 
 

(4)  Where, the allegations in the FIR do not constitute a 
cognizable offence but constitute only a non-cognizable 

offence, no investigation is permitted by a police officer 
without an order of a Magistrate as contemplated under 
Section 155(2) of the Code. 

 
(5)  Where the allegations made in the FIR or 

complaint are so absurd and inherently improbable 
on the basis of which no prudent person can ever 
reach a just conclusion that there is sufficient 

ground for proceeding against the accused. 
 

(6)  Where there is an express legal bar engrafted in any of 
the provisions of the Code or the concerned Act (under 
which a criminal proceeding is instituted) to the 

institution and continuance of the proceedings and/or 
where there is a specific provision in the Code or the 

concerned Act, providing efficacious redress for the 
grievance of the aggrieved party. 

 

(7)  Where a criminal proceeding is manifestly 
attended with mala fide and/or where the 

proceeding is maliciously instituted with an 
ulterior motive for wreaking vengeance on the 
accused and with a view to spite him due to 

private and personal grudge.” 
 

      (Emphasis supplied) 

 

Clauses 1, 5 and 7 (supra) become applicable to the case at 

hand as even if the complaint is construed to be correct, it does 

not make out an offence under Section 498A of the IPC; the 

complaint on the face of it is instituted with mala fide intention. 
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The complaint which is purely a marital discord is blown out of 

proportion and permitting further investigation in such cases 

would become an abuse of the process of law.   

 
19. A parting observation or a direction in the case at 

hand would not be inapt.  If the afore-quoted crimes registered 

by the complainant are noticed for the last one decade, the 

unmistakable inference would be that the complainant at every 

point in time is crying wolf, and has gone on, registering crimes 

without any semblance of substance as a result of which the 

accused are taken into custody; they have to secure bail after 

long hiatus in the custody, only to get acquitted ultimately.  In 

all the cases of acquittal that are noticed in the course of the 

order are on account of the complainant not cooperating with 

the trial.  In every trial she has been continuously absent. 

Therefore, the Police are engaged in investigating into false 

claims or crimes registered by the complainant and the Criminal 

Courts are engaged in conducting trials in which all the 

accused, at every point in time, in every trial, have been 

acquitted.  Even before this Court, the complainant has 

appeared once and has not appeared on plethora of occasions.  

The unmistakable inference that is to be drawn in the 
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aforenarrated facts and circumstances is, a direction to the 

Director General of Police and Inspector General of Police to 

digitally circulate the details of present complainant to all the 

police stations to be wary of her complaints. 

 
20. In identical circumstance, the High Court of Punjab 

and Haryana in the case of SEJAL SHARMA v. STATE OF 

HARYANA – CRM-M-5147-2021 (O & M) decided on 23-

09-2021 recording identical set of facts has issued certain 

directions to the Director General and Inspector General of 

Police of the State of Haryana.  I deem it appropriate to notice 

the said directions. It reads as follows: 

 
“However, a direction is issued to the Director 

General of Police, Haryana to communicate to all the 
Superintendents of Police in the State of Haryana 
that in case, in future, any FIR is registered at the 

instance of petitioner Sejal Sharma, co-accused 
Meenu Handa, Surender @ Pathan and Rajesh @ Kala, 

levelling allegations of rap or molestation against any 
person, no FIR will be registered, unless the matter is 

thoroughly inquired into by the Police. It is also 
directed that aat all District Headquarters, a record 
be maintained by SP Office concerned regarding such 

or similar complainants, who have registered more 
than one complaint of allegation of rape or where 

complaints are made by victims of Honey Trap, so as 
to keep a check and to protect innocent citizens. A 
compliance report be submitted before 10.01.2022” 

 

      (Emphasis supplied) 
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The High Court of Punjab and Haryana directed the Director 

General of Police, Haryana to communicate to all the 

Superintendents of Police in the State that in case a crime is 

sought to be registered at the instance of the petitioner, Sejal 

Sharma therein levelling rape or molestation, no FIR be 

registered until the matter is thoroughly enquired into by the 

Police.  A similar view is taken by the High Court of Madhya 

Pradesh in the case of JITENDRA KUMAR MISHRA VS. 

STATE IN MISC. CRL. CASE NO.38157 OF 2023, 

DISPOSED ON 30.11.2023, wherein it is held as follows:. 

“14. Copy of this order be sent to concerned Police 

Station and information regarding the 

complainant/prosecutrix 'X' be uploaded in inter 

operable Criminal Justice System so that Police 

Stations shall have information in advance 

regarding the modus operandi of the prosecutrix 

in laying honey trap and falsely implicating 

innocent persons in false cases.” 

     (Emphasis supplied) 

 

This is again reiterated by the High Court of Delhi in the case of 

MR. VIKAS PAHWA VS. STATE IN BAIL APPLICATION 

No.2813/2020 disposed on 23.09.2020, wherein it is held 

as follows: 



 - 50 -       

 

NC: 2024:KHC:36345 

CRL.P No. 1364 of 2023 

 

 
 

“18. In view of above, I hereby direct 

Commissioner of Police, Delhi to personally look 

into the matter and see whether the complainant 

herein and the above mentioned Jasmin are 

indulged in any other such type of cases, if so, 

appropriate action may be taken against the 

culprits. In addition to above, the Commissioner 

shall call reports from all the police stations of 

such cases as present one and file a report to this 

effect within four weeks from today. 

 

19. I further direct that if the Commissioner feels 

similar type of incident had happened in Delhi in 

the year 2020, he shall issue standing orders to all 

the concerned Police Stations that action may be 

taken as per law, however, without harassing such 

person/alleged accused therein.” 

     (Emphasis supplied) 

 
The afore-quoted orders are passed by three different High 

Courts in identical set of facts.  In that light, as also the glaring 

facts narrated thereinabove and the repetitive persistence of 

the complainant in registering frivolous cases at every point in 

time, I deem it appropriate to direct the Director General of 

Police and Inspector General of Police to communicate to all the 

police stations all the details of the complainant to be available 

on the data base, so that they could be cautious when the 

complainant would want to register a crime against any other 

man; the police station before whom this complainant would 
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seek to register a crime shall not register the same without 

conducting any appropriate preliminary enquiry.  This is to 

curb, if not stop wanton registration of crimes against several 

men.  Ten have been seen, it is only to stop the eleventh. 

 
 21. For the aforesaid reasons, the following: 

 
O R D E R 

 

 (i) The Criminal petition is allowed. 

 
(ii) The impugned Crime No.48 of 2022 registered by 

the Kushalnagar Town Police Station and pending 

before the Civil Judge and JMFC, Kushalnagar, 

stands quashed. 

 

 

Sd/- 

(M.NAGAPRASANNA) 
JUDGE 
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